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.THE UTTAR PRADESH KRISHI UTPADAN MANDI
ADHINIYAM, 1964

[U. P. Acr no. XXV oF 1964 ]

(*Authoritative English Text of the Uttar Pradesh Krishi
Utpadan Mandi Adhiniyam, 1964) _

AN
ACT
to provide Jor the regulation of sale and purchase of agricultural

produce and for the establishment, syperintendence and
control of markets therefor in Uttar Pradesh.

IT 1s HEREBY enacted in the Fifteenth Year of the Republic
of India as follows :—

CHAPTER |
Preliminary

1. (1) This Act may be called the Uttar Pradesh Krishi Short title and
Utpadan Mandi Adhiniyam, 1964, extent,

g g

(2) It extends to the whole of Uttar Pradesh,
2. In this Act, unless there is anything repugnant in the  Definjtions,
subject or context :— ~

(a) ““agricultural produce” means all or any of the produce
of agriculture, horticulture, apiculture, sericulture, piscicul-
ture, animal husbandry, and of forest, whether processed
or not;

(D) “broker” or “Dalgl” means a person who, in the
ordinary course of business, negotiates or arranges contracts
for the purchase or sale of agricultural produce; on behalf of
his principal on payment of commission or remuneration,
whether in cash or kind, but does not include the servant of
such principal whether engaged in negotiating or arranging
such contracts ;

(c) “bye-laws” means bye-laws made in accordance with
the provisions of section 39 ;
— _—
(*For Statement of Objects and Reasons, please see Uttar Pradesh Gazette
Extraordinary, dated December 10, 1963.)

(Passed in Hindi hy the Uttar Pradesh Legislative Assembly on August 7,
1964 and by the Uttar Pradesh Legislative Council on September 8, 1964.)

(Reczived the Assent of the President on October 28, 1964, under Article
201, of the Constitution of India and was published in the Urtqr Pradesh
‘Gazette Extraordinary, dated November 10, 1964.) :
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(d) “Central Warehousing Corporation” means the Central
Warehousing Corporation established or deemed to be
established under the Warehousing Corporations Act,
1962 ;

Act
no.
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(e) “commission agent” or “Arhatiya” means a person ?;62
who, in the ordinary course of business, makes or offers to )
make, a purchase or sale of agricultural produce, on behalf

of the owner or seller or purchaser of agricultural produce,

for Arhat or commission ; '

(f) “Committee” means a Committee constituted under
this Act ;

(g) “Co-operative Marketing Society” means a co-
operative society of producers registered under the provisions
of Co-operative Societies Act, 1912, which has, as its Actf
principal object, the promotion of sale or purchase of %;’2
agricultural produce ;

(h) “Director’” means the Director of Agriculture, Uttar
Pradesh. and includes an Additional Director of Agri-
culture, Uttar Pradesh ;

(i) “licensee’> means a person who is granted a licence
under this Act ;

(j) “Local Body” means a Nagar Mahapalika, Municipal
Board, Notified Area Committee, Town Area Committee,
Antarim Zila Parishad, Zila Parishad or a Gaon Sabha
constituted or established under any enactment in force in Tt
Uttar Pradesh ; ‘

(k) “Market Area” means an area notified as such under
section 6, or as modified under section 8 ;

(/) ““member” means a member of the Committee ;

(m) ““Palledar” means a labourer engaged for “Dara-
making”, loading, unloading, filling, emptying or carrying
any agricultural produce ;

(n) “prescribed” means prescribed by rules made under
this Act ;

(0) “Principal Market Yard” means the portion of a
Market Area, declared as such under section 7 ;

(p) “producer” means a person who, whether by himself
or through hired labour, produces, rears or catches, any '
agricultural produce, not being a producer who also works
as a trader, broker or Dalal, commission agent or Arhativa
or who is otherwise ordinarily engaged in the business
of storage of agricultural produce :
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Provided that if a question arises as to whether any
person is a producer or not for the purposes of this Act,
the decision of the Director, made after an enquiry
conducted in such manner as may be prescribed, shall
be final.

(9) “purchase” includes barter or receipt of goods by way
of pledge or as security for the amount advanced ;

(r) “sale” includes barter or deposit of goods by way of
pledge or as security for the amount received as advance ;

(s) “Secretary”” means the person appointed as such under
section 23 ;

(#) “‘specified agricultural produce” means agricultural
produce specified in the notification under section 6 or as
modified under section 8 ;

(u) “State  Government” means the Government of
Uttar Pradesh ;

(v) “State Warchousing Corporation”” means the State
Warehousing Corporation for Uttar Pradesh established
or deemed to be established under the Warehousing Corpo-
rations Act, 1962 ; ;

(w) “Sub-Market Yard” means a portion of a Market
Area, declared as such under section 7 ;

(x) “trade-charge” means any charge, by whatever name
called, which is realised or may be realised by, or may be
payable to, a trader in respect of any transaction of sale
or purchase of any agricultural produce under or purporting
to be under any custom or usage of trade or otherwise,

Explanation—Every deduction other than a deduction
made on account of deviation from sample when the purchase
is made by sample, or on account of deviation from standard
when the purchase is made by reference to a known standard,
or on account of difference between actual and the standard
weight or measure shall be deemed as a trade charge.

(y) “trader” means a person who in the ordinary coursc
of business is engaged in buying or selling agricultural
produce as a principal or as a duly authorised agent of one
or more principals, and includes a person, engaged in pro-
cessing of agricultural produce ;

(aa) “village” means any local area recorded as such in the
revenue records maintained uader the law for the time being
in force ;
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(bb) “weighman” means a person who, in the ordinary
course of business, is engaged in weighing of agricultural
produce in connection with a transaction of sale or
purchase thereof ;

(cc) “weighing or measuring instrument’” means a
weighing instrument or a measuring instrument as defined
in the Uttar Pradesh Weights and Measures (Enforcement)
Act, 1959 ;

(dd) ““weight or measure” means commercial weight
or measure or a standard weight or measure, as defined in
‘the U. P. Weights and Measures (Enforcement) Act, 1959 ;

3. The provisions of this Act shall not apply to any pur-
chase or sale by the Central Government or the State Govern-
ment.

4. (1) Subject to the provisions of sub-section (2), the pro-
visions of this Act shall have effect, notwithstanding anything
inconsistent therewith contained in any other law, custom, usage
or agreement. :

{2) The provisions of section 3 of the Essential Commodities
Act, 1955, and the orders made thereunder shall have effect
notwithstanding anything inconsistent therewith contained in
this Act or in any rule, bye-law or order made thereunder.

CrarTER 11

Market Area and Market Yards

5. (1) Where the State Government is of opinion that it
is necessarv or expedient in the public interest te regulate the
sale and purchase of any agricultural produce in any area, wherein
such transactions are usually carried on, and for that purpose
to declare that area as a Market Area, it may, by notification in
the Gazette, and in such other manner as may be prescribed,
declare its intention so to do, and invite objections against
the proposed declaration.

(2) Any objection under sab-section (1) may be preferred within
such period as may be prescribed and shall be addressed to the
Director who shall forward the same, with his comments thereon,
to the State Government,

6. On the expiry of the period referred to in section 5, the
State Government shall consider the objections received within
the said period and may thereupon declare, by notification in the
Gazette, and in such other manner as may be prescribed, that the
whole or any specified portion of the area mentioned in the
notification under section 5 shall be the Market Area in respect
of such agricultural produce, and with effect from such date as
may be specified in the declaration.

Act
no, X
1955,




7. As soon as may be, after the publication of the notification
under section 6, the State Government shall declare a specified
portion of the Market Area where sa'e, purchase, storage or pro-
cessing of any of the specified agricultural produce is carried on,
as the Principal Market Yard and such other portions as afor e-
said, which may be considered necessary, as Sub-Market Yards.

8. (1) The State Government, where it considers necessary
or expedient in the public interest so to do, may, by notification
in the (fazette and in such other manner as may bc prescribed
and with effect from the date specified in the notification,—

(9) include any agricultural produce in, or c¢xclude any
agricultural produce from, the list of agricultural produce
specified in the notification under section 6 ;

(0) include any area in, or exclude any arca from, the
Market Area specified in the notification under section 6 ;

(c) divide a Market Area specified in the notification
under section 6 into two or more separate Market Areas ;

(d) amalgamate two or more Market Areas specified in
the notification under section 6 into one Markct Area ; or

(e) declare that a Market Area specified in the notification
under section 6 shall cease to be such area

Provided that before action under this sub-section
istaken the State Government shall invite and consider,
in the prescribed manner, objections, if any, against the
proposed action.

(2) When during the term of a Market Committ-~e the limits

of the Market Area for which it is established are altered vnder
clause (b), clause (¢) or clause (d) of sub-seciion (1), the
following consequences shall, with effect from the date specified
in the notification, follow :

(a) the Market Committee shall stand dissolved and its
members shall vacate their offices as such mcmbers ;

(b) a new Market Committee shall be constituted for the
modified or newly created Market Area according to the
provisions of section 14 ;

(c) there shall be transferred to the new Committee such
portion of the dissolved Committee’s Fund and other assets,
debts and obligations as the State Government may, by
order in writing direct, and the rights and liabilities of the
dissolved Market Committee in respect of civil and criminal
proceedings, contracts, agreements and every other matter
or thing arising in or relating to any part of the Market
Area, subject to the authority of the new Market Committee,
shall vestin the new Market Committee.

(3) Where a Market Area ceases to be such area under clause
(e) of sub-section (1), the following consequences shall, with effect
from the date specified in the notification, follow :

(a) the Market Committee shall stand dissolved and its
members shall vacate their offices as such members :

s
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(b) the Principal Market Yard and Sub-Market Yards,
if any, established therein shall cease to be such ;

(c) the unspent balances of the Market Committee Fund
and other asszts and liabilities of the Market Committee
shall vest in the State Government :

Provided that the liability of the State Government
shall not extend beyond the ass=ts so vested.

9. (1) As from the datec of declaration of an area as Market
Area no Local Body or other person shall, within the Market
Area, set up, establish or continue, or allow to be set up,
established or continued, any place for the sale, purchase, storage,
weighment or processing of the specified agricultural produce,
except under and in accordance with the conditions of a licence
granted by the Committee concerned. anything to the contrary
contained in any other law, custom, usage or agreement not-
withstanding :

Provided that the provisions of this sub-section shall
not apply to a producer in respect of agricultural produce
produced, reared, caught or processed by him or to any
person who purchases or stores any agricultural produce for
his domesticconsumption.

(2) No person shall,in a Principal Market Yard or any
Sub-Market Yard, carry on business or work as a trader,
broker, commission agent, warchouseman, weighman,
palledar or in such other capacity as may be prescribed,
in respect of any specified agricultural produce except under
and in accordance with the conditions of a licence obtained
therefor from the Committee concerned.

10. (1) Asfrom the date to be notified by the State Govern-
ment in the Gazette, which shall not be prior to the expiry
of 90 days from the date of constitution of a Committee
under section 14, no person shall, in a Principal Market
Yard or Sub-Market Yard, levy, charge or realise, any trade
charges, other than those prescribed by rules or bye-laws
made under this Act, in respect of any transaction of sale
or purchase of the specified agricultural produce and no
Court shall.in any suit or proczeding arising out of any
such transaction, allow in any claim or counterclaim, any
trade charges not so .prescribed.

(2) All trade charges shall be payable by the purchaser.

11. The State Government, where it considers necessary
or expedient in the public interest so to do, may, by notifica-
tion in th: Gazerte and in such other manner as may be pre-
scribed, declare that the provisions of sub-section (2) of section 9
and th° provisions of section 10 shall also apply to the whole or
any part of the Market Area outside the Principal Market Yard
and Sub-Market Yards as may bz specified in the notification
and thereupon the said provisions shall, with effect from the date
specified in the notification apply accordingly, and the remaining
provisions of this Act relating to a Principal Market Yard or
Sub-Market Yards shall also, with effect from the same date,
mutatis mutandis, apply to the area so specified.
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Market Committee

17. (1) For every Market Area ther> shall be a Committee
to b2 called the Mandi Samiti of that Market Arza. which s.hz‘\ﬂ
be a body corporate having perpstual saccession and an official
seal and, subject to such restrictions ot qualifications, if any.
as may be impos2d by this or any other enactment, may sue or
bz sucd in its corporate name and acquire, hold and dispose of
. proparty and enter into contracts :

Providzd that the Committee shall not transfer any immovable
property except in accordance with a resolution daly passed at
any of its maz2tings by a majority of not less than threc-fourths
of the total number of its members and with the previous approval
in writing of the Director.

(2) The Committee shall be deemed to be a local authority
for the purposes of Land Acquisition Act, 1894,

13. (1) A Committec, other than the First Committee consti-
tut>d undar ssction 14, shall consist of the following members,
possessing such qualifications as may be prescribed (—

(i) one representative of each of the local bodies, Qtl}cr
than the Zila Parishad and the Kshettra Samiti, exercising

jurisdiction over the Principal Market Yard or part there-
of ;

(ii) one representative of each of the local bodies, other
than the Zila Parishad and the Kshettra Samiti, exercising
jurisdiction over a Sub-Market Yard or part thereof;

(iii) one representative of the Co-operative Marketing

Societies holding licence for transacting business in the
Market Area ;

(iv) one nominee of the Central Warehousing Cor-
portation if it runs a warehouse in the Market Area ;

(v) one nominee of the State Warehousing Corporation
if it runs a warehouse in the Market Area ;

(vi) three representatives of traders, brokers and com-
mission agents carrying on business in the Market Area and
holding licence therefor under this Act ;

(vii) ten producers of the Market Area elected by the
Pradhans of the Gaon Sabhas exercising jurisdiction over
any part of the Market Area ; and

(viii) one Government official nominated by the State
Government.

(2) The qualifications of persons eligible for election under
clauses (i), (i), (iii), (vi) and (vii) of sub-section (1) and the manner
and pzriod of their election shall be such, and the delimitation
of constituencies therefor shall be made in such manner, as
may be prescribed.

Establishment and
incorporation of
Committee.

Constitution 0O
the commuittes,



8

(3) The nomination of the members under clauses (iv), v)
and (viii) of sub-section (1) shall be made in such manner and
within such period as may be prescribed.

(4) The name of every member elected or nominated under
sub-section (1) shall be registered with the Director within
twenty-one days of the election or nomination, as the case may
be.

(5) A member elected under clause (i), clause (ii), clause (iii),
clause (vi) or clause (vii) of sub-section (1) shall cease to be a
member on his ceasing to be eligible for election as such"

Provided that a member elected under clause (vi) of sub-
section (1) shall not cease to be a member for the reason merely
of his ceasing to hold a licence, if he has moved an application
for renewal of the licence within the time prescribed therefor
and the same has not been rejected.

(6) The Committee shall be deemed to have been constituted
with effect from the date on which the names of at least three-
fourths of its members have been registered under sub-section
@.

(7) The Committee constituted under sub-section (6) shall
clect, in the manner prescribed, its Chairman and Vice-Chaijrman

from amongst the members themselves or out of the producers
of the Market Area :

Provided that if the person elected as Chairman or Vice-
Chairman is not already a member under sub-section (D,
he shall on such election be an ex officio member of the
Committee.

(8) The term of the Committee shall be three years, begin-
ning from the date of its constitution under sub-section (6), and
the term of a member shall commence from the date of regis-
tration of his name under sub-section (4) or the constitution
of the Committee, whichever is later, and shall, save as otherwise
provided, expire with the term of the Committee.

(9) The term of the Chairman or the Vice-Chairman shall
commence from the date of his election as such and shall, save
as otherwise provided in this Act, expire with the term of the
Committee. 4

(10) No proceeding, or act done by or on behalf of the Com-
mittee shall be questioned on the ground of want of any quali-
fications, or defect in the election or nomination of any person
as Chairman, Vice-Chairman or member of the Committee or
on the ground of any vacancy, or defect in the constitution of the
Committee.

~ (11) Notwithstanding anything contained in sub-section (D
or sub-section (2), where a member is not duly elected within
the prescribed period the State Government may appoint any
suitable person falling in that class as member of the .Committee.

(12) Disputes arising in respect of elections under clauses ),
(ii), (i1i), (vi) and (vii) of sub-section (1) shall be disposed of by
the Director in the prescribed manner.
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14. (1) The State Government shall, by notification in the
Gazette, appoint all the members of the first Committee
including the Chairman and the Vice-Chairman from amongst
the classes of persons mentioned in section 13.

(2) The term of the First Committee shall be one year from
the date of its constitution under sub-section (1), but the State
Government may, in the public interest, extend or further extend
its tetm, so however that the extended or further extended term
shall come to an end on the date of the constit.tion of the Com-
mittee under section 13.

(3) The term of office of the members of the First Com-
mittee, including tbe Chairman and the Vice-Chairman, sha.ll be
for such period, not exceeding the term of the First Committee,
as may be fixed by the State Government in this behalf.

15S. Where a vacancy occurs by reason of death, resignation
or removal of a member, or for any other reason, it shall be
filled in by a person belonging to the class to which the person
ceasing to be member belonged, and the person so elected,
nominated or appcirted. shali be a member for the unexpired
poruon of the term of the member in whose vacancy he has
become A member :

Provided that a vacancy for a period not exceeding six
months may not be filled, if so ordered by the Director.

16. (1) A Committee shall enforce the provisions of this Act,
the rules and bye-laws made thereunder in the Market Area ;
provide such facilities for sale and purchase of specified agri-
cultural produce therein, asmay be prescribed by the Director
or considered necessary by the Committee and do such other acts
as may be necessary for regulating sale and purchase of specified
agricultural produce in that Market Area, and for that purpose
may exercise such powers and perform such duties, and dis-

charge such functions as may be provided by or under this Act.

(2) Without prejudice to the generality of the provisions con-
tained in sub-section (1) a Committee shall—-

(1) ensure fair dealings between the producers and
persons engaged in the sale or purchase of specified agri-
cultural produce;

(i) ensure prompt payment to the producers in respect
of specified agricultural produce sold by them in the Princi-
pal Market Yard or Sub-Market Yards ;

(iii) grade and standardise specified agricultural produce;

(iv) check and verify weights, measures, weighing and
measuring instruments used in the Market Area and report
infringement of the provisions of the U. P. Weights and

Measures (Enforcement) Act, 1959, to the authorities

concerned; .

Constitution of
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(v) collect and disseminate all such information as may
be of advantage to the producers and other persons en aged
in the sale or purchase of specified agricultural pl_"qduce and
in particular keep itself informed of the prevailing prices
of such agricultural produce at places where it can be pro-
fitably exported and from where it can be economically
imported in the Market Area ;

(vi) standardise and regulate trade charges, market
practices and customary methods of sale and purchase of
specified agricultural produce ;

(vii) provide suitable amenities in the Principal Market
Yard and Sub-Market Yards to the producers and persons
engaged in transactions of sale or purchase therein, and in
particular to construct, repair and maintain roads, pa;h-
ways, market lanes and bye-lanes, shops, shelters, parking
places, accommodation for storage, and such other amenities
and facilities as may be prescribed in this l?ehalf ;

(viii) act as mediator or arbitrator in all matters of diff-
erences and disputes between the licensees inter se ot between
them and persons entering into transactions of sale or
purchase of specified agricultural produce in the Principal
Market Yard or Sub-Market Yards ; ‘

(ix) maintain proper accounts and get the same regularly
audited in such manner as may be prescribed ;

(x) prepare the annual budget, wherein shall be shown
the estimates of all advances, loans and grants for and
the expenses to be incurred in the ensuing year, and wherein
provision shall be made for payment of interest on loans
raised by it, or advances made to it by the State Govern-
ment and submit the same for approval to the Director ;

(xi) prepare plans and estimates for works proposed to
be undertaken by it in the Principal Market Yard and
Sub-Market Yards and for that purpose' take necessary
steps for the acquisition of land under the Land Acquisition
Act, 1894 ;

(xii) prosecute or defend any suit, action or proceedings
in connection with its affairs, or for contravention of any
of the provisions of this Act ;

(xiii) provide for safe custody and maintenance of its
seal, account books and all other records ;

(xiv) control and regulate admission to and use of th.c
Principal Market Yard and Sub-Market Yards; and

(xv) perform such other functions and duties as may be
prescribed.

U.P.

no, I
of
1894.
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i : Powers of the
17. A Committe shall, for the purposes of this Act, have the  JBF0 o
power to—

(i) issue or renew licences under this Act on such terms
and conditions and subject to such restrictions as may be
prescribed, or, after recording reasons therefor, refuse
16 1ssue or renew  any such licence ;

(ii) suspend or cancel licences issued or renewed under
this Act :

Provided that before cancelling a licence except on the
ground of conduct which has led to the conviction of the
licensee under section 37 the Committee shall afford
reasonable opportunity to him to show cause against
the action proposed;

@iii) levy and collect :

(@) such fees as may be prescribed for the issue or
renewal of licences, and

(b) market fees on transactions of sale or purchase of
specified agricultural produce in the Principal Market
Yard and Sub-Market Yards from such persons and
at such rates as may be prescribed, but not exceeding
one-half of one per centum of the price of the specified
agricultural produce sold or purchased therein ;

{iv) operate and utilise the Market Committee Fund for
all or any of the purposes of this Act ;

(v) raise, with the previous sanction of the State Govern-
ment, money required for carrying on its functions, exer-

cising its powers and discharging its duties under this
Act ; ,

(vi) employ, subject to the provisions of section 23,
officers and servants of the Committee ;

(vii) appoint Sub-Committees, each consisting of two or
more of its members, for exercising such powe-s, perform-
ing such duties and discharging such functions as may be
assigned to them by the Committee ; and

(viii) exercise such other powers as may be presciibed.

18. (1) Every contract by or on behalf of the Committee shall  Contract, etc. on -

b de in the cribed nner. behalf of the
e made 1e prescribed manne K ey

(2) No contract made by or on behalf of the Committee in con-
travention of the provisions of sub-section (1) shall be binding
on it. '

(3) Every order of the Committee shall be authenticated by its
official seal and the signature of the Chairman, or during his
absence or incapacity, of the Vice-Chairman or, where so
a uthorised by it, of the Secretary.
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Market Commit- 19. (1) There shall be established for each Comnmittee, a fund
tee Fund and its (5 be “called ‘Market Committee Fund’ to which shall be

utilizations,

credited all moneys received by it including all loans raised by it
and advances and grants made to it.

(2) All expenditure incurred by the Committee in carrying
out the purposes of this Act, shall be defrayed out of the said
fund, and the surplus, if any shall be invested in such manner
as may be pre:cribed,

(3) Without preju‘ice to the generality of the provisions
contained in section 16 the Committee may utilise its funds for
payment of all or any of the following—

(1) expenses incurred in auditing the accounts of the
Committee ;

(ii) salaries, pensions and allowances including allowances
for leave, gratuities, compassionate allowance, medical
aid and contributions towards provident fund and pensions
of the officers and servants employed by or for it ;

(iii) expenses of and incidental to elections under this
Act ;

(iv) interest on loans and rent and taxes, if any, on land
and buildings in possession of the Committee ;

(v) expenses on collection, maintenance, dissemination
and supply of all such information as may be of interest to
the producers and other persons engaged in sale and purchase
of agricultural produce including that relating to cro p
statistics and market intelligence ;

(vi) cost of land or buildings acquired -for the purposes‘
of this Act ;

(vii) cost of construction and repairs of buildings necessary
for the Market Yards and for the health, convenience and
safety of the persons using them ;

(viii) cost of maintenance, development and improvement
of the Market Yards ;

(ix) expenses on agricultural improvement and develop-
ment of agricultural marketing in the Market Area ;

(x) travelling and other allowances to the members of
the Market Committee ;

(xi) loans and advances to the employees of the Market
Committee ; and

(xii) such other expenses as may be prescribed.

(4) (a) Every Committee shall, out of its funds, pay to the
State Government the cost of employment of any personne] -
appointed by the State Government under sub-section 3) of
section 23.

‘///)‘7;\.-‘
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(b) The State Government shall determine the cost of em- .
ployment of the personnel appointed by it, and shall, where 1t 18 -

employed for more than one Committee, apportion the cost
among the Committees concerned in such manner as it thinks
fit. The decision of the State Government in this behalf shall
be final.

20. (1) Any amount due to the Committee, if not paid withia
the prescribed period, may be recovered as arrears of land
revenue.

(2) A Committee may write off any amount due to it, if it is
certified by the Collector to be irrecoverable :

Provided that no amount exceeding Rs.200 shall be

" written off without the prior approval of the Director.

21. (1) The Chairman, Vice-Chairman and every member,
officer and servant of the Committee shall be liable to surcharge
for the loss, waste or misapplication of any money or property
of the Committee, if such loss, waste or mis-application is a direct
consequence of his neglect or misconduct while acting as such
Chairman, Vice-Chairman, member, officer or servant.

(2) The procedure of surcharge and the manner of the recovery
of the amount involved in loss, waste or misapplication shall be
such as may be prescribed.

(3) Where no surcharge proceedings are taken, the Committee,
with the previous sanction of the Director, may institute a suit
for compensation against such person.

CHAPTER 1V
Officers and Servants of the Committee

22. (1) The Chairman, and in his absence the Vice-Chairman,
shall, subject to the provisions of this Act and the rules and bye-
laws made thereunder and the resolutions, if any, of the Com-
mittee, exercise superintendence and control over the officers
and servants of the Committee and shall exercise such other powers
and perform such duties as may be prescribed or delegated to him
by the Committee by a resolution passed by it in this behalf.

(2) The Chairman, and in his absence the Vice-Chairman, shall
preside over the meetings of the Committee. In the absence of
both, any member chosen by the members present in a meeting
shall preside at that meeting.

23. (1) Subject to the provisions of this Act and the rules
made in this behalf, the Committee, its Chairman or Secretary
to the extent empowered under the bye-laws or resolutions
passed by the Committee, may appoint such officers and servants
as may be necessary for carrying out the purposes of this Act
on such terms and conditions of service as may be provided for in
the bye-laws of the Committee.

(2) Every Committee shall have a Secretary appointed by the
State Government on such terms and conditions as may be
prescribed.

Recovery of sums
due to Committee
as arrears of land
revenue and
power to  write
off irrecoverable
dues,

Surcharge.

Powers and du-
ties of the Chair-
man and the Vice-
Chairman.

Appointment of

officers and ser-
vants of the
Market Commit-
tee and their
conditions of
service.



Functions, powers
and duties of the
Seceetary,

Appeals.

14

(3) The State Government may, for the efficient discharge of
the functions and performance of the duties of a Committee
appoint such engineers and other technical personnel and on sucl;
terms and conditions as may be prescribed.

24. (1) The Secretary of a Committee shall be its chief exe-
cutive officer, and shall, subject to the provisions of this Act,
perform such functions, exercise such powers and discharge such
duties, as may be prescribed, or provided for by its bye-laws.

(2) Without prejudice to the generality of the foregoing provi-
sions, but subject to the provisions of this Act and the rules
and bye-laws made thereunder the Secretary shall—

(@) exercise all powers of superintendence and contrel
over—
(i) all officers and servants of the Committee so as
to ensure proper and efficient discharge of the duties
assigned to them by or under this Act ; and

(ii) the affairs of the Committee ;

(b) report cases .of neglect, misconduct or dereliction of
duty by an officer or servant of the Committee to the Chair-
man for necessary action, and where so empowered, take dis-
ciplinary action against any of the officers and servants of the
Committee ;.

(¢) ensure proper execution of all orders issued by the
Chairman or the Committee ;

(d) ensure proper maintenance of—

(i) accounts of all moneys received and of all moneys
expended for and on behalf of the Committee ;

(ii) records of disputes coming up for decision under
this Act or the rules or bye-laws framed thereunder ; and

(iii) a record of the disputes settled by him in such
form as may be prescribed. ‘

(3) All licences under this Act shall be issued under his
signatures.
25. (1) Subject to rules made in this behalf under thisAct—

(a) any officer or servant of the Committee other than
its Secretary or any other officer appointed by the State
Government to work under the Committee, or any other
person aggrieved by an order passed against him by the
Committee, or its Chairman, may prefer an appeal to
the Director, who shall decide it in the manner prescribed;

(b) the Secretary of the Committee or any other officer
appointed by the State Government and working under
the Committee, aggrieved by an order passed against him
by the Director, the Committee or its Chairman, may prefer
an appeal to the State Government, who shall decide it
in the manner prescribed.

(2) An appeal under this section shall be filed within
thirty days from the date on which the order appealed against
is communicated to the person concerned or his authorised
agent and shall be accompanied by such fees, if any, as may be
prescribed.
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26. Every officer or servant of a Committee shall be deemed

“to be a public servant within the meaning of section 21 of the

Indian Penal Code.

CHAPTER V
External Control

27. (1) The Director shall, subject to the provisions of this
Act, exercise such powers of superintendence and control over
the Committee, its Chairman, Vice-Chairman, members, Secre-
tary and other officers appointed by the State Government to
work under the Committee as may be prescribed.

(2) Without prejudice to the gencrality of the foregoing powers,
the Director may inspect, or cause to be inspected, all documents
or records relating to the affairs of the Committee and, require
the Committee, its Chairman, Vice-Chairman, members, officers
or servants to furnish such information or material as he may
consider necessary.

(3) On receipt of a complaint in respect of an act relating

to tl}e affairs of the Committee, the State Government may
require the Director to conduct enquiry or institute proceeding
against the Committee, its Chairman, Vice-Chairman, member

or officer, and the Director shall act accordingly.

(4) The Director shall, for the purpose of holding any en-
quiry under this Act, have the same powers as are vested in a
Civil Court under the Code of Civil Procedure, 1908, when trying
a suit, in respect of the following matters, namely—

(a) summoning and en_forcing the attendance of any
person and examining him on oath ;

(é)) requiring the discovery and production of documents ;
an

(c) any other matters which may be prescribed.

28. (1) The State Government may remove a member,
Chairman or Vice-Chairman of the Committee, where it is
of the opinion that he—

(a) has been guilty of misconduct or gross negligence of
duty as such member, Chairman or Vice-Chairman ; or

(b) ceases to hold the qualifications necessary for his
being a member, Chairman or Vice-Chairman.

(2) No order of removal under sub-section (1) shall be passed
unless the person concerned has been afforded reasonable
opportunity of submitting an explanation in respect of the alle-
gations against him.

29. Where the State Government is of opinion that a Com-

mittee has failed in the performance of its functions or discharge

of its duties, or has exceeded or abused the powers conferred on
it by or under this Act, it may, by notification in the Gazette,
supersede the Committee :

Provided that no order of supersession shall be passed unless
the State Government has afforded reasonable opportunity to
the Committee of submitting a written cxplanation in respect
of the allegations against it.
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30. Upon publication of the notification superseding
a Committee under section 29, the following consequences
shall ensue—

(i) all the members, including the Chairman and the
Vice-Chairman, of the Committee shall, as from the date of
publication of the notification, be deemed to have vacated
their offices ;

(ii) the State Government shall direct that steps be taken
for constitution of a new Committee under section 13, and
till such time as a new Committee under section 13 is cons-
tituted as aforesaid, the State Government shall make such
arrangements for carrying out the functions of the Com-
mittec as it may deem fit, and may, for that purpose, direct
that all the functions, powers and duties of the Committee,
and its Chairman under this Act, shall be performed, exer-
cised and discharged by such person or authority as the
State Government may appoint in this bebalf, and such
person or authority shall be deemed to be the Committee
or Chairman, as the case may be.

31. (1) The State Government may, of its own motion, or
on report or complaint received, by order, prohibit the execution
or further execution of a resolution passed, or order made,
by the Committee or its Chairman or any of its officers or
servants, if it is of the opinion that such resolution or order is
prejudicial to the public interest, or is likely to hinder efficient
running of the business in any Market Area, Principal Market
Yard or Sub-Market Yard or is against the provisions of this
Act, or the rules or bye-laws made thereunder. : '

(2) Where the execution or further execution of a resolution
or order is prohibited by an order made under sub-section (1)
and continuing in force, it shall be the duty of the Committee,
if so required by the State Government, to take any action which
the Committee would have been entitled to take if the resolution
or order had never been made or passed, and which is necessary
for preventing the Chairman or any of its officers or servants
from doing or continuing to do anything under the resolution
or order.

32. The State Government may, for the purpose of satisfying
itself as to the legality or propriety of any decision of, or order
passed by, a Committee, at any time call and examine the procee-
dings of the Committee, and, where it is of the opinion that the
decision or order of the Committee should be modified, annulled
or reversed, pass such orders thereon as it may deem fit,

33. The State Government may, by notification in the
Gazette, delegate, subject to such conditions and restrictions
as may be specified therein, any of its powers or the powers of
any other authority under this Act, to any officer or authority
subordinate to it.
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CHAPTER VI

Miscellaneous

34." (1) No suit shall be instituted against any Committee,
its Chairman, Vice-Chairman or any member, officer or servant
thereof, for anything done, or purporting to be done,
in its or his official capacity until the expiration of two
months from}the date of service of a notice in writing, stating
the cause of action, the name and place of abode of the
plaintiff and the relief claimed.

(2) The notice under sub-section (1) shall—

(1) where it is a notice to the Committee, be delivered
at its office on any working day or handed to its Chairman,
Vice-Chairman or Secretary or shall be sent by registered
post ; and

(ii) in every other case, be delivered to the person concern-
ed or sent by registered post. _

(3) No suit referred to in sub-section (1) shall, unless it is a
suit for recovery of immovable property or for a declaration of
" title thereto, be instituted otherwise than within six months next
after the accrual of the cause of action.

(4) Nothing in sub-section (1) shall be construed to apply
to a suit wherein the only relief claimed is an injunction of which
the object would be defeated by the giving of the notice or the
postponement of the commencement of the suit or proceeding.

35. Any sum due to the State Government from a Committee
may be recovered as arrears of land revenue. |

36. Subject to such restrictions as may be prescribed,
the Secretary of the Market Committee or any other officer
authorised by the Committee in this behalf, may, for carrying out
any of the duties imposed on the Market Committee by or under
this Act, at all reasonable times enter and search any place, pre-
mises or vehicle.

37. (1) Any person who contravenes any of the provisions
of section 9 or section 10 or the rules or bye-laws made thereunder
shall be punishable with simple imprisonment which may extend
to 90 days, or with fine which may extend to Rs.500, or with both,
and in case of continuing contravention, with a further fine
up to Rs.50 for every day subsequent to the date of first conviction
for which the contravention has continued.

(2) Any person who contravenes any of the provisions of this
Act or the rules or bye-laws made thereunder, except the pro-
visions of section 9 or section 10, shall be punishabie with fine
which may extend to Rs.200 and in the case of continuing con-
travention fwith a further fine of Rs.20 for every day subsequent
to the date of first conviction for which the contravention has
continued. .

Suit agajost the
Committee.

Recovery of

sums due to
Government from
Committee .
Powers of entry
and search.
Penalty,



Trial of offences.

Bye-laws,

Rules.

18

38. (1) No offence punishable under this Act shall be tried
by a court inferior to that of a Magistrate of the First Class.

(2) No court shall take cognizance of any offence under this
Act except on the complaint of the Director or Secretary or
such other person as may be authorized by the Committee by
resolution passed in this behalf. ,

39. (1) A Market Committee may make bye-laws not inconsis-
tent with this Act and the rules made thereunder, to provide for—

(i) regulation of its business ;

(ii) appointment, powers, duties and functions of the Sub.
Committee, if any, appointed under clause (vii) of section 17 ;

(iii) duties of traders, brokers, commission agents,
warehousemen, weighmen and palledars ; and

(iv) any other matter which by or under this Act is required
to be provided for by bye-laws :

Provided that no bye-laws shall be valid unless approved
by the Director.

(2) If, in respect of any matter specified in sub-section (1),
the Committee has failed to make any bye-laws or if the bye-
laws made by the Committee are not, in the opinion of the Direc-
tor, adequate, the Director may make bye-laws providing for
such matters to such extent as he thinks fit.

40. (1) The State Government may, subject to their previous
publication in the Gazette, make rules for carrying out the
purposes of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power, the rules may provide for all or any of the

following matters—
(i) the conduct of election of members of a Committee

and matters relating thereto, including the preparation
and revision of the list of voters and other matters relating
to constitution’ of a Committee ;

(ii) the filling of vacancies in the office of the Chairman,
Vice-Chairman, or other member of a Committee ;

(iif) the election of the Chairman and the Vice-Chairman

of a Committee ;

(iv) the procedure relating to meetings of a Committee,
including quorum ;

(v) the travelling and other allowances that may be paid
to the members of a Committee ;

(vi) matters relating to the functions, powers and duties of
a Committee, its Chairman, members, officers and servants ;

(vii) licence fees and market fees which may be levied and
realised by the Committee, and their mode of recovery ;

(viii) the terms and conditions for issue and renewal of
licences under this Act ; _

(ix) the procedure to be followed in regard to the settle.
ment of differences and disputes under this Act ;

(x) the manner in which plans and estimates for the work
to be carried out by a Committee shall be prepared and
submitted for sanction or approval under this Act ;
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(xi) the registers and books to be maintained by a
Committee ;

(xii) the form in which the accounts of a Committee shall
be kept, the manner in which the same shall be audited, and
the time or times at which they shall be published ;

(xiii) the form and particulars to be mentioned in reports
and returns to be submitted by a Committee ;

(xiv) the manner of investment and disposal of surplus
funds of a Committee ;

(xv) matters in regard to the inspection of weights and
. measures, and weighing and measuring instruments in use
in the Market Area ;

(xvi) the trade charges which may be received by any
person in any transaction of the specified agricultural

produce in the Principal Market Yard or Sub-Market
Yards ; :

(xvii) the grading and standardisation of the specified
agricultural produce ;

(xviii) exhibition by traders of price lists of specified agri-
cultural produce ;
(xix) the manner in which the sale or auction of the

specified agricultural produce shall be conducted and bids
made and accepted in the Market Area ;

(xx) the conditions subject to which a Committee may
lease, sell or otherwise transfer any property ;

(xxi) the authority for and the manner of, making cons
tracts, on behalf of a Committee ;

(xxii) the terms and conditions of employment of the
officers and servants of a Committee and matters relating
to discipline, control, punishment, dismissal, discharge,
removal of such officers and servants ;

(xxiii) the procedure for the hearing and disposal of appeals
under this Act ;

(xxiv) the regulation of advances, if any, given
to agriculturists by brokers, commission agents or
traders ;

(xxv) fees for arbitration and appeals ;

(xxvi) maintenance and submission of account books by
t;radersz commission agents, brokers, weighmen and their
inspection ;

(xxvii) the time, place and manner of sampling, sale, pur-

chase, weighment and recording of transactions and mode of
payments ;

(xxviii) provision of accommodation for storing any of the

i{)rcciﬁed agricultural produce brought into the Market
ca 3
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(xxix) procedure for preparation and submission for
approval of annual budget ;

(xxx) matters relating to the inspection of the working of .
Committee ;

(xxxi) the prohibition of brokers from acting in any trans-
action on behalf of both the buyers and the sellers of any
of the specified agricultural produce ; and

(xxxii) any other matter which is to be or may be
prescribed.

(3) All rules made under this Act, shall, as soon as may be after
they are made, be laid before each House of the State Legislature
while it is in session, for a total period of fourteen days extending
in its one session or more than one successive sessions and shall,
unless some later date is appointed, take effect from the date of
their publication in the Gazette, subject to such modifications or
amendments as the two Houses of Legislature may agree to make, )
s0, however, that any such modification or amendment shall be |
without prejudice to the validity of anything previously done
thereunder.

PSUP—A.P. 94 Genl.. (Leg)—1965. 1,798. (M.
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THE UTTAR PRADESH KRISHI UTPADAN MANDI (AMENDMENT)
'AND VALIDATION) ACT, 1970

(U. P. Acr No. 10 oF 1970)

[Authoritative English Text* of the Uttar Prédesh Krishi Utpadan Mandi
: (Sanshodhan) Adhiniyam, 1970.] :

AN
o ACT ,
to amend the Uttar Pradesh Krishi Utpadan Mandi Adhinivam, 1964 and 10 validate
certain actions taken thereunder

It 1s HEREBY enacted in the Twenty-first Year of the Republic of India as
follows: ’

" CHAPTER [
PRELIMINARY

l-. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi

(Amendment and Validation) Act, 1970.

CHAPTER I
AMENDMENTS -

2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
1964, hereinafter referred to as the principal Act, for clause (a) the following clause
shall be substituted, and be deemed always to have been substituted, namely :

“(g) ‘agricultural produce’ means such items of produce of agriculture,

‘horticulture, viticulture, apiculture, sericulture, pisciculture, animal hus-

“‘bandry or forest as are specified in the Schedule, and includes admixture of

two or more of such items, and also includes any such item in processed

form, and further includes gur, rab,shakkar, khandsari and jaggerys;”.

31. After section 4 of the principal Act, the following section shall be inserted,
namely.: :

“4-A. The State Government may by notification in the Gazetre, add to,

Power to amend amend or omit any of the items of agricultural produce

- Schedule. specified in the Schedule, and thereupon the Schedule
shall stand amended accordingly.”.

4. For section 7 of the principal Act the following section shall be substituzed,
namely: . : , '
' 7. Assoon as may be after the publication of the notification under
section 6 the State Government may by notification in the Gazette declare

"y . such portion of the market area as may be specified as the principal market
: yard and such other portions as may be specified as sub-market yard.”.

S. In section 10 of the principal Act, in sub-section (1), the words and figures
“which shall not be prior to the expiry of 90 days from the date of constitution
of a committee under section 14,” shall be omitted.

"* For Statement of Objects and Reasons, please see Uttar Pradesh Gazett —

date((l M:é‘(cih 3, I;97;)]'3 e U see Uttar Pradesh Gazette (Extravirdinary),
Passed in Hindi by the Uttar Pradesh Legislative Assembly on March 10, 1970

the Dttar Pradesh Legislative Council on March 13, 1970), Y rch 10, and by

_ [Recerved the Assent of the Governor on March 22, 1970, under Article 200 of the Consti-

%utllogt}mo]f india and was published in the Uttar Pradesh Gazette (Extraordinary), dated April
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6. In section 13 of the principal Act—

(1) in sub-section (1)—

(i) in clause (vi), for the words “three representatives of traders, brokers
and commission agents”, the words “two representatives of traders and one
representative of commission agents” shall be substituted.

(i) for clause (vii) the following clauses shall be substituted, namely:

“(vii) eight producers of the Market Area elected by the Pradhans
of the Gaon Sabhas exercising jurisdiction over any part of the Market
Areay '

"(vii-@) not more than two producers of the market area belonging
to the Scheduled Castes, to be nominated by the State Government;*’

(iii) for clause (viii) the following clause shall be substituted, namely :—

“(viii) two Government officials nominated by the State Government
of whom one shall be a representative of the Agriculture Department
and the other of the Food and Civil Supplies Department; and”;

(iv) After clause (viii) the folloWing clause shall be added, namely:

“(ix) the Chairman of Utpadan Samitis of all the Kshettra Samitis
exercising jurisdiction over the Market Area or any part thereof;”;

(2) in sub-section (3), for the words, figures and brackets ““under clauses
(iv), (v) and (viii)”” the words, figures and brackets” under clause (iv), (v), (vii-a)
and (viii)” shall be substituted; and :

(3) after sub-section (12), the following sub-section shall be added, namely:
“(13) No member nominated by the State Government under clause
(viii) of sub-section (1) shall have the right to vote at any meeting of the
Comn_]ittee.” _ :

the following sub-
substituted, namely :

7. 1In section 14 of the principl Act, for sub-section ( 1)
section; shall be substituted, and be deemed always to have been

“(1) The State Government shall, by notification in the Gazette, appoint

Constitution of First Com- all the members of the First Committee, or of a

mitteeora new Committee. npew Committee mentioned in clause ) of

. sub-section (2) of section 8, including the Chairman and the Vice-Chairman,

from amongst the persons who in the opinion of the State Government are

suitable to represent the different interests referred to in sub-section ()]
of section 13.”.

8.
proviso

In section 15 of the principal Act, after the
shall be added, namely ;

proviso thereto, the following

“Provided further that in respect of vacancies to be filled by nomina-
tion by the State Government, the first proviso shall be so construed as
if for the words ‘the Director’ the words ‘the State Government’ were
substituted.”

9. Insection 19 of the principal Act, in sub-section (3), the following shall
be added as a proviso thereto, namely :

“Provided that the annual expenditure in respect of matters specified
in clause (ii) shall not exceed ten per cent of the total annual receipts of the
Committee, excluding loans raised by it and advances or grants made to it,
except with the prior approval of the Director.” k

10. In section 39 of the principal Act, for the proviso to sub-section (1), the
following proviso shall be substituted, and be deemed always to have been subs-
tituted, namely :

“Provided that no bye-law, other than a bye-law made by adopting
draft or model bye-law suggested by the Director, shall be valid unlesg
approved by the Director.”
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11. After section 40 of the principal Act the following' Schedule shall be’ ggg;gﬁl‘lcc’f
inserted and be deemed always to have been ir;serted, namely ‘— v g
SCHEDULE
: [SECTIONS 2(¢) AND 4-Al
A—AGRICULTURE -
1. Cereals— 1V. Fibres— 3. QGarlic.
1. Wheat. 1. Jute. 4. Sweet potato.
2. Barley. 5. Sunphemp fibre. 5. C?iocasm.
3. Paddy. 3. Cotton (ginned and 6. Ginger (green).
4. Rice. unginned). 7. Kachalu.
5. Jowar. 4. Patson, 8. Chillies.
6. Bajra. 5. Dhaincha. 9. Tomato.
7. Maize. 6. Rambans. 10. Cabbage, cauliflower
8. Bejhar. 7. Mesta. knol khol.
9, Manduwa V. Narcotics— 11. Carrot.
‘ ’ | 12. Radish.
i?’ Icztzun L. T“ba°°°- 13. Brinjal.
: ~ VI. Spices— 14. Tinda.
12. Kodon. _ . A
13. Kutki. 1. Coriander. 15. Bottle gourd.
14. Sawan. 2. Ripe chillies. 16. Green peas.
3. Methi (seed) . 17. Turnip.
. Legumes— 4. Dry ginger. 18. Parwal.
5. Sonf (aniseed) 19. Beans.
{. Gram. 6. Turmeric. 20. Saag (of all kinds).
5. Peas. 7. Dry mango slices and 21. Betel leaves.
3. Arhar. - amc{loor- 22. Beet root.
4 Urd. 8. Cumin seed. 23. Yam.
5. Moong. VHL. Grass and Fodder— 24. Elephant foot.
- 6. Masoor.- 1. All . types of grass :;(55 Ilse.guoe.
7. Lobia (seed). ' and fodder  (green - DL
8. Soyabean. e and dried). 27. Jack fruit (green).
9. Khesari. 2. Bhusa. 28. Cucumber.
10. Sanai (seed). VHI. Miscellaneous— 2. Sl}ake gourd.
" 11. Dhaincha (seed). I Cholai (seed) ;? 1831“5" gourd.
12. Guar. . Sponge gourd.
13. Moth. 2. Poppyseed. 32. White gourd.
14. Kulthi 3. Ramdana. 33. Lady’s finger.
T 4. Walnuts. 34, Pumpkin.
; 5. Ban. - 35. Cluster beans.
III. Oilseeds— 6. Neem seed. ‘e Tamarind.
{. Mustard and rape 7. Celery seed. 37. Banda.
seed (including rye, 8. Ambriseed. 38, - Singhara.
2:11cvlvan’toria) targgnraaﬁ 9. Ma'huwa. flower (dry). 39. Lobia (green).
Kinds. : 10. Chiraunjee. | 0 Fruits—
2. Sehuwan (seed). 11. Berseem (secd). 1. Lemons.
. 12. Lucern (seed). '
3. Linseed. 2. Orange.
4, Castor seed. 13. Makhana. 3. Mosambi.
5. Groundnut. i: if;f::; 4. Sweet orange (Malta)
6. Til seed. ) ' S 5. Grape fruit.
7. Mahuwa seed. B—HORTICULTURE 6. Banana.
8. Gullu. 1. Vegetables— 7. Pomegranates.
9, Coiton seed. 1. Potato. 8. Strawberries.
10, Saflower seed. 2. Onion. 9. Musk melon.
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1) W i ' 968 Certain dedlara

14. (1) Where, prior to the commencement of the Ordinance gf 1968, any | eclars,

area has 1'»(ee)n declax;:g or purports to have been declared under section 7 of the g‘lg‘r’;:tf P!g‘id‘spgr

principal Act to be the pr incipal market yard or sub-market Yard of the market  gyp marke yards

area specified in that dec’aration, and such area was not a portion of the Market notto be invalid.
area, then notwithstanding anything contained in section 5, 6 and 7 of the pnn-

cipal Act or in any rule made under that Act—

(a) such arza shall be deemed to have been validly deglared under section
6 of the principal Act as a part of the market area with effect from the
date specified in the declaration in respect of such market area under the
said section; and

(b) such area shall be deemed to have been validly declared as the prin-
cipal market yard, or the sub-market yard, as the casc may be, of that
market area, with effect from the date specified in the declaration in respect
of such principal market yard of sub-market yard under section 7 of the
principal Act. , o

(2) The inclusion of any area in a market area by virtue of the provisions
of clause (a) of sub-section (1) shall be subject to any orders passed by the State
Government under sub-section (2) of section 3 of the Uttar Prad.eshrKnshl Utpa-
dan Mandi (Amencment and Validation) Act, 1968, on any objections preferred
against such inclusion and whre such area or any portion thereof is by noti-
fication in the Gazette ordered to be excluded with effect from a date specified
in the order, from the market area concerned, the area so excluded shall.be
deemed, from the date so specified, to be so excluded under clause (b) of sub-section
(1) of section 8 of the principal Act and the provisions of that Act shall apply as

.

i ‘the area was excladed under clause (b) of sub-section (1) of the said section 8.

15. (1) Every First Committee or a new Committee constituted, prior to the Certain Market
commencement of the Ordinance of 1968, under the provisions of the principal C‘Of?ml'g“s ﬂﬂg
Act, shall be deemed always to have been validly constituted according to the g;ei];vﬁifl not ¢
provisions of section 14 of the principal Act as amended by this Act.. _ )

(2) Notwithstanding anything contained in sections 5, 6, 7 and 8 of the princi-
pal Act, or in any rule made under that Act— '

(@) a Committee referred to in sub-section (1) shail not be deemed ever
to have been invalidly constituted; and o

(b) any power exercised, functions performed or act done by such a
Commitfee, shall not be desmed ever to have been invalidly exercised,
performed or done.

On the grounds that the market area or the principal —market yard
or sub-market ya:d, as the case may be, was not declared, or'any area
was not included ‘n that market area, in accordance with the provisions

of section 5, secticu 6, section 7 or section 8 of the principal Act, or of any
rule made under that Act.

16. Notwithstanding anything contained in sections 13 and 14 of the principal ~ Reconstitation
Act as amended by this Act, it shall not be necessary for the State Government to Of.t First _ Com.-
reconstitute any First Committee or new Committee constituted in respeet of any Coimittec at
market area before the commencemant of this Act, merely to bring it in conformity —necessary in
with the provisions of the said sections as amended by this Act: - certain Cases.

__ Provided that the Chairman of the Utpadan Samitis referred to in clause
(ix) of sub-section (1) of section 13 of the principal Act as hereby amended shall

become ex officio members of the Committes concemed on the commencement
of this Act.

il

17. Where any bye-law made by a Market Committee under sub-section (1)  Cerfain _ bye-

of section 39 of the principal Act has, prior to the commencement of the Ordinance laws not to be

of 1968, been apprcved by the Director, then, notwithstanding anything contained lnvalid,
in the said sub-section (1 of section 39 of the principal Act, such bye-law shall be,

and shéill be deemed always to have been, valid with effect from the date it was
so made.

CHAPTER 1V
REPEAL

18. The Uttar Pradesh Krishi Utpandan Mandi (Amendment and Validation)
Act, 1968 and the Uttar Pradesh Krishi Utpadan Mandi (Amendment and Vali-
dation) Ordinance, 1969, are hereby repealed.

PSUP—A. P. 87 Genl. (Leg)—1970. 1,8524-50 S.S. (M)




n .Fruits—-(Concld.)

10. Water melon. '31. Dates. 2. Eggs.

11. Snap melon. 32. Khirni. 3. Cattle.

12. Papaya. ' 33.7 Apricot. - 4. Sheep.

13. Phalsa. 34.  Jamun. 5. Geat, 7.y
-14.” Poppy. 35, Pear. ‘ 6. Butter. -

15. Apple. 36.- Custard apple. 7. Ghee. ..

16. Guava, 37. Mulberry. 8. Khoya. ..
17. Ber. 38. Pumelo. 9. Cottage cheese.
18, Aonla. 39. Raspberry. 10. Milkk.
19. Litchi. : C—VITICULTURE 11. Hides and skins.

20. Chiku. 1. Grapes. 12. Bones.

21. Peaches. D—APICULTURE 13. Meat.

22. Loquat. o ' ' 14. Bristles.
. ' 1. Honey. _ ‘
23. Bela. 2. Wax. 15. Wool.

24. Pineapple. . - H—FOREST PRODUCTS
25.. Mango. E—SERICULTURE

26. Plum. - 1. Silk. 1. Gum. .

27. Fig. l F—PISCICULTURE 2. Wood.

© 28, Jack fruit (ripe). 1. Fish. 3. Tendu leaves.
S G—ANIMAL HUS- " 4. Lac.

29. Kamrakh. BANDRY PRODUCTS. 5. Reetha.

30. Karonda. 1. Poultry. 6. Catechu, .

CHAPTER III

Validation of
certain actions.

Certain declara-
tions -of Market
Areas and addi-
tions to market

areas not to be

invalid,

" TRANSITORY PROVISIONS

.12. Notwithstanding any judgment, decree or ordér of any court, anything
done or purporting to have been done and any action taken or: purporting;to have
been taken under the principal Act in relation to gur, rab, shakkar, khandsari or
jaggery before the commencement of the Uttar Pradesh Krishi Utpadan' Mandi
(Amendment and Validation) Ordinance, 1969, including any notification issued
under any of the sections 5to 8, any power, function or duty exercised, performed
or discharged under section 16 or section 17 of the principal Act by any Mandi
Samiti or by any officer or servant thereof, and in particular, any fees for the issue
or renewal of any licence or market fees on any transaction of sale or purchase of
gur, rab, shakkar, khandsari or jaggery levied or collected by any Mandi
Samiti, shall be deemed to be and always to have been done or taken under the said
Act as hereby amended and to be and always to have been as valid as if the pro-

- visions of this Act were in force at all material times :

- Provided that nothing in this section shall be construced to authorise the pro-
secution or punishment of any person for any offence under section 37 of the
principal Act committed in relation to gur, rab, shakkar, khandsari or jaggery
before the commencement of the said Ordinance. . ;

13. Notwithstanding anything contained in sections 5, 6 and 8 of the principal
Act or in any rule made under that Act— ’

{a) no declaration made or purporting to have been made prior to the
commencement of the Uttar Pradesh Krishi Utpadan Mandi (Amendment
and Validation) Ordinance, 1968 (hereinafter referred to as the Ordinance
of 1968), under sub-section (1) of section 5 or under section 6 of the principal
Act; and

(b) no order made or purporting to have been made, prior to  such
commencement, under sub-section (1) of section 8 of the principal Act for
including any area in a market area, shall be invalid or be deemed ever to
have been invalid on the ground that the same was made only by notification
in the Gazette and not in the prescribed manner. o ,
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THE UTTAR PRADESH KRISHI UTPADAN MANDI (AMENDMEN1)
ACT, 1977 CO% -
(U. P. Act No. 6 or 1977] ‘ H - j
*[Authoritative English Text of the Uttar Pradesh Krishi Utpadan Mandi
(Sanshodhan) Adhiniyam, 1977)
| AN
CACT
further to gmend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964
and the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpakalik Vyawastha)' y

Adhiniyam, 1972,

IT 15 HEREBY enacted in the Twenty-eighth Year of the Republic of India
as follows :—

.

‘CHAPTER I
PRELIMINAR&'

1. (1) This Act may be cailed the Uttar Pradesh Krishi Utpadan Mandi 8hort title and
(Amendment) Act, 1977, commencement.

(2) It shall be deemed to have.come into force on December 20, 1976.
e wst.. . CHAPTER II
AMENDMENT OF THE UTTAR PRADESH,:KRI‘SH‘I. UTPADAN Manpr.. ApHINIYAM, 1964

- 2. In section 2. of :the Uttar Pradesh Krishi- Utpadan Mandi Adhiniyam, Amendment of
1964 . (hereinafter in this Chapter referred to as-the principal Act) — ﬁaf,o%ctzzs gf ‘

. . (a) in .clause (g), for the words “registered under the provisions of 1964.
.Co-operative Societies Act, 1912”, the words “registered or deemed to
be registered under the Uttar Pradesh Co-operative Societies Act, 1965”

shall be substituted ; ‘

'(b): afe} clause (h), the folléwing clause shall be inserted, namely :—

“(h-1) ‘Director of Elections’ means an officer appointed by the
State Government in this behalf by general or special order, and
includes any other officer authorised by the Director of Elections
to:perform all or any of his functions under this Act”;

(¢) for clause (aa), occurring dfter' clause (y), the following clause
shall be substituted, namely :—

Tlt r ~ *“(aa) ‘village’ shall have the same meaning as in the Uttar
: Pradesh Zamindari Abolition and Land Reforms Act, 1950."

8. In section 5 of the principal Act, the words “wherein such transactions Amendment of
~are usually carried on,” shall be omitted. iection 5,

4. Section 7 of the principal Act shall be re-numbered as sub-section (1) Amendment of
thereof and after sub-section (1)’ -as so re-numbered, the following sub-section section 7.

shall be inserted, namely :—

“(2) The State Government where it considers necessary or expedient
in the public interest so to do, may, by notification in the Gazette,

- *For Statement of Objects and Reasons, please see Uttar Pradesh Gazette Extraordinary,
dated July 12, 1977. ,
Passed in Hindi by the Uttar Pradesh Legislative Council on July 13, 1977 and by the
Uttar Pradesh Legislative Assembly on July 21, 1977.
. Received the assent of the Goverpor on july 24, 1977, under Article 200 of the Consti-
tution of India was pubiished in part I (a) of the Legislative Supplement of the Uttar Pradesh - Price '10 nP.
Gazette Extraordinary, dated Juiy 24, 1977. = & '
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Include any area in or exclude any area from the area of a Princilpal
Market Yard or Sub-Market Yard or abolish the existing i
Market Yard or Sub-Market Yards and declare & new . Principal Market
Yard or Sub-Market Yards.”

Substitution  of 5. For section 13 of the principal Act, the following section ~ shall be
section 13, substituted, namely :—

“18. (1) A Committee, other thian the First Committee constituted

Constitution of Under section 14, shall consist of the following

the Committee. members possessing  such qualifications as may be |
prescribed— '

(i) one representative of the local bodies, other than the Zila
Parishad, Kshettra Samitis and Gram Sabhas, exercising jurisdiction
over the Principal Market Yard or Sub-Market Yard, or part of
either :

(ii) one representative of the Co-operative Marketing Societies
holding licence for transacting business in the Market Area ;

(iii) one nominee of the Food Corporation of India, if he is
holding a licence for transacting business in the Market Area ;

(iv) one nominee of the Central Warehousing Corporation if it
runs a warchouse in the Market Area; :

(¥)" one nominee of the State Warehousing Corporation if it runs
a warehouse in the Muarket Area

(vi) one representative of commission agents carrying on business
in the Market Area and holding licence therefor under this Act ;

(vii) following number of representatives of traders carrying |
on business in the Market Area and holding licence therefor under ¢
this Act: i

(). ONE, if the Market Area covers not more than 20 Nyaya
Panchayats ; |

(b) TWO, if the Market Area covers more than 20 Nyaya
Panchayats ;

(vii) following number of producers of the Market Area:—

(a) if the Market Area covers not more than 20 N ya
Panchayats, five, out of which one shall be of Scheduled Castes ;

(b) if the Market Area covers more than 20 but not more

than 30 Nyaya Panchayats, seven out of which one shall be of
Scheduled Castes ;

~ (¢) if the Market Area covers more than 30 but ‘not more
than 40 Nyaya Panchayats, nine, out of which two shall be
of Scheduled Castes ; and

(d) if the Market Area covers more than 40 Nyaya
Panchayats, eleven, out of which two shall be of Scheduled
Castes ; -

to be elected by—

(w) pradhans of the Gaon Sabhas having jurisdiction over any
part of the Market Area;

(¥) such members of the House of the People and of the
State Legislative Assembly as are elected from a constituency
comprising the market area or part thereof ;

(9)" the members of the Zila Parishad exereising jurisdiction
over the market area or part thereaf ;
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() such members of the Rajya Sabha and of the Vidhan
- Parishad and Adhyakshas of Zila Parishads and such Pramukhs
of the Kshettra Samitis as are residents of a place within the
Market Area.
Explanation—The place of residence shall be deemed to be
the same as mentioned in the notification of their election as
such member, Adhyaksha or Pramukh, as the case may be :

Provided that in cases referred to in clause () or clause (),
where the constituency comprises, or as the case may be, the
Zila Parishad exercises jurisdiction over more than one market
areas, the right of vote shall be exercised in relation to such
market area as is indicated by such member within such time
and in such manner as may be prescribed ;

(ix) two Government officials nominated by the State Govern-
ment of whom one shall be a representative of the Agriculture
Marketing Department and the other of the Food and Civil Supplies
Department ;-

(2) (i) The qualifications of persons eligible for election under
clauses (i), (i), (vi), (vii). and (viii) of sub-section (1) and the
manner of their election and the delimitation of the constituencies
therefor, shall be such as may be prescribed.

(i) The Director of Elections shall have general superintendence
and control over the elections under this Act.

(3) The nomination of the members under clauses (iii), (iv), (v)
and (ix) of sub-section (1) shail be made in such manner and within
such period as may be prescribed. .

(4) The name of every member elected or nominated under sub-
section (1) shall be registered with the Director within twenty-one
days of the election or nomination, as the case may be.

(5) A member clected under clauses (i), (i), (vi), (vii) or (vt
of sub-section (1) shall cease to be member on his ceasing to be eligible
for election as such: -

Provided that a member elected under clause (iii) or clause (vi) or
clause (vii) of sub-section (1) shall not cease to be 2 member for
the reason merely of his ceasing to hold a licence, if he has moved
an application for rencwal of the licence within the time prescribed
therefor and the same has not been rejected.

(6) The Director shall, as soon as may be, publish by notification
in the Gazette, the names and addresses of the persons elected or

(7) The Committee constituted under sub-section (6) shall elece its
Chairman and Vi from amongst its producer members in
the manner prescribed.

of ‘the Committee notified under sub-section (6) :

Provided that the State Government, where it considers necessary or
expedient so to do, in public interest, may, by notification, extend the
term of the Committee for a total period of two years but at a time
the period of extension shall not exceed one year.

(9) The term of office of the Chairman or the Vice-Chairman shall
commence from the date of his having taken oath administered by the
Cellector or his nominee and shall, save as otherwise provided for
in this Act, expire with the term of their membership of the Committee,



4

(10) No proceeding, or act done by .or on behalf of the Committee
shall be questioned-on the ground- of ‘want of any qualifications, or
defect in the election or nomination, of any person as Chairman, Vice-
Chairman or Member of the Committee, or on the = ground of any
vacancy, or any other defect in,the constitution of the Committee.

(11) Notwithstanding anything contained in sub-section (1) or sub-
section (2), where a member is not duly elected within the prescribed
period, the State Government may appoint any suitable person falling
in that class as member of the Committee.” :

Insertion of new 6. After section 13 of the principal Act, the following section shall be

sectiop 13-A. inserted, namely :—
“13-A. (1) No election under this Act shall be called in question
Blection except by a petition presented to such authority within

Petitions. such time as may be prescribed.

(2) Any party aggrieved by an order of the prescribed authority
upon a petition under sub-section (1), may within thirty days from the
date of such order prefer a revision to the District Judge.

(3) The provisions of section 12-C of the Uttar Pradesh Panchayat
Raj Act, 1947, shall mutatis mutandis apply to election petitions under
sub-section (1) and where anything is required to be prescribed under
section 12-C of that Act similar thing may be prescribed in the rules

framed under this Act.

(4) The decision of the prescribed authority, subject to any order
passed by the revising authority under this section,:and -every decision
of the revising authority passed under this section shall be final.”

At:l‘cndment of 7. In section 17 of the principal Act—
Section 17, ) : . o . L
' - (@) in clause (iii), in sub-clause (b), for .the words “in the principal
Market Yard or a Sub-Market Yard” the words.“in the market area” shall
be substituted ; .
(b) for clause (v), the..following - Lidus@ shall
namely :— T
“(v) raise from.the State Government.or the Board or, subject
to previous sanction by the Board, from .any other Committee or
-2 recognised financial institution, moneys required for discharging

1ts functions under this. Act ;” S e e _
(¢) after clause (v), the following clause shall be inserted, namely :—
“(v-a) advance loans to the Board on such terms and conditions

as may be mutually agreed wpon ‘between the Board and the

Committee ;
(v-b) advance loans to any other’Committee subject to previous
sanction of the Director on such ‘terms and conditions as the Board

may determine ;"

Amendment of 8. In section 19 of the principal Act— =
section 19. L T e
(a) sub-section (4), shall be omitted ;

() for sub-section (5), the following sub-section shall be substituted,
namely :— : : o
“(5) Every Committee shall, out’ of its total receipts -[excluding
moneys raised under clause (v) of section 17 and grants made by
the State or Centiral Government]- in the ﬁnancial*year, pay to the
Board as contribution such amouut not. exceeding 10 per cent of
such receipts as the Board may fix from time to time.”

i

Amendment of 9. In section 24 of the principal Act, in sub-section (2), for clause (b),
section 24, ihe following clause shall be substituted, namely— R

“ (b) report cases of neglect, misconduct or dereliction of duty by an
employee of the Committee to the appointing  authority for necessary
action, and where so empowered, take’ disciplinary action against any

of the employees of the Committee,”

be substituted,

F
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10. In section 26 of the principal Act, for the words “a Committee” the Amendment of

3 words “the Board or a Committee” shall be substituted. section 26.- . -~
f Il In section 26-B of the principal Act— Amendment of
' princp séction 26-B.

(@) in sub-section (1)-—
(1) for clause (a), the following clause shall be substituted,
namely—

“(a) the Agriculture Production Commissioner, Uttar
Pradesh if he is not the Chairman;”:

(ii) for clause (d), the following clause shall be substituted,
namely—

“(d) the Secretary to the State Government in the Agricul-
ture Department or where there is no separate Searetary for the
said Department, then the Special Secretary or Joint Secretary,
as the case may be, in that Department ;” ;

(il) after clause (f), the fdllowing clause shall be inserted,
namely— "

“(f-1) the Agricultural Marketing Adviser o the Govern
Urg ment of India;

(f-2) the Director, Horticulture and Fruit Utilization, Uttar
Pradesh ;

(f-8) the State Agricultural Marketing Officer, Uttar Pradesh ;

(f-4) the Vice-Chancellor of any of the Universities established
under the Uttar Pradesh Krishi Evem Prodyogic Vishwa Vidya-
laya Adhiniyam, 1958 to be nominated by the State Govern-
ment ;” ; '

(v) in clause (8) for the word “three” wherever occurring, the
word “six” shall be substituted ;

(V) in clause (h), for the words “one person” the words “two
persons” shall be substituted, and for the words “any trader or com-
mission agent” the words “any two traders or commission agents”
shall be substituted ; :

(b) in subsection (3), after the words “Additional Director of Agri-

1 culture”, the words “and the member referred to in clause (f-1) may
depute an officer not below the rank of Joint Agricultural Marketing
Adviser to the Government of India, and~ the member referred to in

clause (f.2) may depute an officer not below the rank of Additional

Director, Horticulture and Fruit Utilization”, shall be inserted.

12. 1In section 26-D, of the principal Act, for sub-section (2), the following A mendment of
sub-section shall be substituted, namely :— section 26-D.

“(2) A member appointed under clause (f4) or clause (g) or clause

(k) of sub-section (i) of section 26-B shall cease to be a member of the

g - -Board as soon as he ceases to be such Vice-Chancellor or elected
member of the Market Committee, as the case may be.”

; 13. 1In section 26-I of the principal Act, after the words “Sub-Committee Aﬂ.‘endz‘g_“‘t of
appointed by it or to” the words “the Director or” shall be inserted. section 26-1.

14. 1n section 26-L of the principal Act :— Amendmenf of

{a) in sub-section (1), in clause (1), for the words “development section 26-L..

of the Markets and Market Areas”, the words “construction of new
market yards and development of existing markets and market areas”
shall be substituted,

(b) in subsection (2), in clause (ix), after the word “subventions”
the words “and loans” shall be inserted.

15. In section 33 of the principal Act, for the words “to the Board of Ameodment of
' to any of its officers”, the words “to the Board or to the Director” shall be section 33,
substituted. - R : : ,
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Substitution of 16. For section 35 of the principal Act, the following section shall be
soction 35, substituted, namely :— ‘ '

“35. Any sum due to the State Government from the Board or a

Recoveryof dues Committee, or to the Board from a Committee, or to

as Land Revepue. 2 Committee from another Committee may be recovered
as arrears of land revenue,”

Substitution of 17. For section 36 of the principal Act, the following section shall be
iection- 36, substituted, namely :—

“86. (1) The Secretary of the Market Committee or any officer-
" Powers of entry, authorised by the State Government or the Board in
searchandseizure. this behalf, may :—

(@) for carrying out any of the duties imposed on the Market
Committee under this Act, inspect at all reasonable time, all
accounts, registers and other documents pertaining to the purchase
and sale of agricultural produce and enter any shop, godown,
factory or other place where such account books or registers or
other documents or such goods are kept and take or cause to
be taken such copies or extracts from such account books, registers ;
and other documents as may be considered necessary ; . inse

(b) seize any account books, registers or other documents for
reasons to be recorded in writing and prepare an inventory of such
account books, registers and other documents, provided that a copy
of such inventory shall be furnished to the person in charge of such
account books, registers or other documents ;

(¢) seize any agricultural produce in respect of which he has
reason to believe that an offence under this Act has been or is
being or is about to be committed ;

(d) seize any vehicle or animal which he has reason to believe to
be in use or to have been used for carrying such agricultural produce
and detain the same for so long as may be necessary in connection
with any proceeding or prosecution under this Act :

‘Provided that a report of the seizure shall forthwith be made
by the person seizing the agricultural produce, vehicle or animal to
the Magistrate having jurisdiction to try offences under this Act,
and the provisions of sections 457, 458 and 459 of the Code of
Criminal Procedure, 1973, shall, as far as may be, apply in relation (A
to the agricultural produce, vehicle or animal seized as aforesaid, A;:;_/Z‘ic “1¢
as they apply to property seized by a police officer : )

Provided further that the grounds for seizing any such agri-
cultural produce, vehicle or animal shall be communicated in writing

within twenty-four hours of the seizure to the person from whose U P
possession' the same was seized, and to the Magistrate having dinance .
jurisdiction to try offences under this Act. ] gb%of
- (2) The provisions of section 100 of the Code of Criminal Procedure, Act 2 ( _ th
1973, relating to search and seizure shall, so far as may be, apply to 1974 O
, searches and seizures made under this section.” ' or
- S : . - ' b
Substitutien of 18.  For section 87 of the principal Act, the following section shall be )
ction 37, substituted, namely :—
“87. (1) Any person who contravenes any of the provisions of
section 9 or section 10 or the rules er bye-laws made
Penaity. thereunder shall, on conviction, be punished :—
P

(@) for the first offence, with fine which may extend to five
“hundred rupees ;

(b) for a second and any subsequent offence of the same nature
‘with imprisonment which may extend to 90 days, or with fine which
may . .extend to one thousand rupees or with both and in case of .

~ continuing contravention, with a further fine up to rupees onc %




hundred for every day subsequent to the date of second convictien
or any subsequent conviction for which the contravention has
continued :

Provided that in the absence of special and adequate reasons to
the contrary mentioned in the judgment of the court the fine for
the first offence shall not be less than two hundred and fifty rupees
and for the second or subsequent offence shall not be less than
five hundred rupees.

i (2) Any person who contravenes any of the provisions of this Act or

~ the rules or bye-laws made thereunder, except the provisions of sections

9 and 10 and the rules and bye-laws made thereunder, shall.be punishable -
with fine which may extend to two hundred rupees and in the case
of continuing contravention with a further fine of twenty rupees for
every day subsequent to the date of the first conviction for which the
contravention has continued.

(8) Whenever any person is convicted of an offence punishable
under this Act, the Magistrate shall in addition to any fine which .
may be imposed, recover summarily and pay to the Market Committee,
the amount of fee or any other amount, due from him under this Act
or the rules or bye-laws made thereunder and may, in his discretion also
recover summarily and pay to the Market Committee costs of the
prosecution.”

19. After section 37 of the principal Act, the following section shall be Insertion of new
inserted, namely :— ‘ section 37-A.

“%7-A. (1) A market committee or its sub-committee or with the
Composition ~ authorisation by a resolution of a committee, its Chair-
of offences. man, may accept from any person who has committed
or is reasonably suspected of having committed an
offence punishable under this Act in addition to the fee or other amount
recoverable from him, a sum of money not exceeding rupees five hundred

by way of composition fee and compound the offence.

i (2) On the composition of any offence under sub-section (1) no
proceeding shall be taken or continued against the person concerned
in respect of such offence, and if any proceedings in respect of that
offence have already been instituted against him in any Court, the
composition shall have the effect of his acquittal.”

CHAPTER III

AMENDMENT o¥F THE UTTAR PraDESH KrisHr UTPADAN MANDI SAMITIS
(ALPARALIK VYAWASTHA) ADHINIYAM; 1972

20. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Samitis An}endzmcm of
(Alpakalik Vyawastha) Adhiniyam, 1972, for the figures “1976” the figures fgt“."’gf lgf’}f'p'

T “1977" shall be substituted.
| CHAPTER 1V
: MISCELLANEOUS :
U, P. 21. (1) The Uttar Pradesh Krishi Utpadan Mandi (Amendment) Ordi- Repeal and sav-
f’g“o‘}” nance, 1977 is hereby repealed. ings.
2 1971. (2) Notwithstanding such repeal, anything done or any action taken under
197%1.< the aforesaid Acts (referred to in section 2 and section 20), as amended by the

Ordinance referred to in sub-section (1), shall be deemed to have been done
or taken under the corresponding provisions of the aforesaid Acts, as amended
by this Act, as if the provisions of this Act were in force at all material times.

PSUP—A. P. 143 Sa. Vidhayka—3:8.78 (1469) ~1978-1852 -} 50SS (M).
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¥ 1964 ¥
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FeuT

IR BT I avd afwfs (segwifos sqeaT ) wfafmm,

1872 &1 gWigT

o 2= IW BT Feqraw wodt wfufn (Hermiias sqaear) wfafam, 1972 8
2 q’_' .

(TF)I99TT (1) F w17 7% Pvafariad aTT <@ A A, T e
“(1) ST 93wy Searg wdt fafr (@iaw) “wfafow, 1978 %
e @ faais § IaT 93w Ffy I@TeT wodt gfufem, 1964
(F8 srit ga stemra ¥ 93a wfufiern war 77 §) @ Sowey uw ad Y
qafd & faqar g4 ghafam &1 awr 13 3 ey fratfag woe affy
®T HIET 17 aF, S Y 9gd g, Teld qaY Auet F & araT & o) 09
AN & Rais Y faerara & ar s sty § gu v fva 58 1@ g

freafafaa Sradl & st @d g, Twwt i, skp—
(¥) 3S7avs (&) 7 q91 Iqafraq & faary fpdt o<t afifa 3
qed AUFT &1 JAW, Fl &F aemed HIT FA 51 aqT
ST GG Ara-fafese FY od aret qad afufzgra fean

ST

(T) @ (=) § fafese agd afafy & o agea i faad &
TF B a9TIfT qerfafga frar s

(1) TsT gow fdt WY qar agd afafa & fat qeea #Y
IFH TITF I 7T A fAdeeT £ 989 awe1 & ;
() ITART S Jyawd’ & wella @I g, aed afafy =y ot
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w0 1 oA oY wfenfad &, famg  foed areaxawE 403,
FAT wwaY € 1 99 qAadl v weag o e @ fag
wEes 4 Aoy gdl g1
(%) @ve (=) AT (&) F st e whafa am fafas g
W qw, IATNAN P Fearay Aol fafy (Fataw) arful,
1978 & HrGA F St 74 Aot afufy & afuwr A 1 w0, Tl
FT FEATEA Y HTSAT 1 T FH 5 Fog NI Tawg a1 gom1”
(%)) searw (2) §, w5z ‘g (7)’ AW A a ‘@ (v)' @ fad
AT ¢
HEqTH T

IAT NN HIN AR wBt Afafaw, 1964 wr AW

| 3TN $f Serrad Awdlialoa, 19649, fai o g@ weary F 49
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“(w) ‘saratfer afeqa’ &1 ated fad N aw § o8 q ad f5d) @
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gz 5T, firat fafase gft Senga & sa a1 faxa s foay s g A
firelt sararY g7 g Fiwat At g) At A FEATIT aemat g a1 IEHY IA G

O ~—TYA & 7 (H7 0 F1 0 T 77T & FACLN 5 10, a1 et
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THE UTTAR PRADESH KRISHI UTPADAN MANDI (SANSHODHAN)
ADHINIYAM, 1979

[U. P. Acr No. 19 or 1979] - [eU el

[Authoritative Englisht Text of the Uttar Pradesh Krishi Utpadan Mandi
(Sanshodhan) Adhiniyam, 1979 Uttar Pradesh Adhiniyam Sankhya, 19 of
1979)1 - - .

AN
ACT
* furthér to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964

IT IS HEREBY cnacfed in the Thirtieth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi
(Sanshodhan) Adhiniyam, 1979.

(2) It shall be deemed to have come into force on April 17,-1979.

9. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
1964, hereinafter referred to as the principal Act,— :

(i) after clause (g-1), the following clause shall be inserted, namely—

“(g-2) ‘retail sale’ in relation to any specified agricultural pro-
duce means sale of that produce, not exceeding such quantity, as a
market committee may specify in its bye-laws to be the limit of reta?”
Sale ;u :

(i) after clause (dd), the following clause shall be inserted, namely~

“(ee) ‘whole-sale transaction’ in relation to any specified agri-
cultural produce means sale and purchase of that produce exceedity
such quantity as a market committee may specify in its byelaws ¢_
be the limit of retail sale.” '

3. In section 7 of the principal Act, for sub-section (2), the following
sub-section shall be substituted, namely :— :

“(2) The State Government, where it considers necessary or expedient
in the public interest so to do, may, by notification—

(a) include any area in or exclude any area from the area of a
principal market yard or sub-market yard or abolish the existing
principal market yard or sub-market vyards and declare a new
principal market yard or sub-market yards ;
~ (b) declare that the whole-sale transactions of all or any of the
specified agricultural produce in respect of a market area shall be
carried on only at a specified place or places within its principal
market yard or.sub-market yards.”

4. In section 17 of the principal Act, in clause . (iii) in ‘sub-clause (),
the following proviso shall be inserted at the end, namely :—

“Provided that no market fee shall be levied or collected on the retail
sale of any specified agricultural produce where such sale is made to the
consumer.” .

+(For Statement of Objects and Reason, please see Uttar Pradesh Gazette, Extraordinary,
dated May 19, 1979.

_ (Passed in Hindi by the Uttar Pradesh Legislative Assembly on June 6, 1979 and by the
Uttar Pradesh Legislative Assembly on June 8, 1979,

(Recefved the assent of the Governor on June 12, 1979, under Article 200 of the Constitu-g
tion of India and was published in Part I (@) of the Legislative Supplement of the Urtar
Do b Cawette Extraovdinary. dated June 13, 1979).

{ W{ g(ﬂ'} ﬁg‘i i

Short title and
commencement.

_Amendment of
section 2 of
U.P. Act no. XXV
of 1964.

Amendment of -
section 7.

Amendment of
section 17.



2

Amendment of 5. In section 39 of the principal Act, after sub-section (2)» the following
section 39. sub-section shall be inserted, namely :— . -

“(3) The power un&er this section to make bye-laws shall be exercised

subject to any general or special directions issued by the State Govern- .
ment in that behalf.” : _ )

' qupéal and. 6. (1) The Uttar Pradesh Krishi Utpadan Mandi _(Sanéhodhan) Adhya-  U.P.odfe
. Saving. desh, 1979, is hereby repealed. ' , "}

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act as amended by the said Adhyadesh shall be deemed to have
been done or taken under the corresponding provisions of the principal Act as
amended by this Act as if this Act were in force at all material times, ”

( o . N N ) - | R .
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No. 2036(2)/XVII-V-1—1(Ka)-15-1984 '
Dated Lucknow, October 1, 1984

IN pursuance of the provisions of clause (3) of Article 348 of the} Constitution of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar. Pradesh Krishi Utpadan Mandi (Shanshodhan) Adhinivam, 1984 {Uttar Pradesh Adhi-
niyam Sankhya 20 of 1984), as passed by the Uttar Pracesh Legislature and assentcd to by the

Governor on September 29, 1984

THE UTTAR PRADESH KRISHI UTPADAN MANDLLAWS
: (AMENDMENT) ACT, 1984

[U.P. ACT No. 20 oF 1984}
(As passed by the Uttar Pradesh Legisla ture)

AN
ACT

further to améfrd the Utrar Pradesh Krishi Utpadan Mandi Samitis (A{pakafik

Vyawastha) Adhiniyam, 1972 and the Uttar Pradesh Krishi Utpadan M:m_di .

Adhiniyam, 1964,
IT 1s HERERY enacted in the Thirty-fifth Year of the Republic of India as
follows :— v
CHAPTER |
. Preliminary

L (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi
Laws (Amendment) Act, 1984,

(2) Section 2 shall be deemed to have come into force on May 21, 1984,
section 3 shall be deemed to have come into force on October 4, 1983,
section 4 shall be deemed to have come into force on June 11, 1984 and the
remaining sections shall come into force at once. i

CrarTER 11

Amendn;enr of the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpakalik
V vawastha) Adhinivam, 1972

2. "In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Samitis
(Alpakalik Vyawastha) Adhiniyam, 1972, in sub-section (1), for th¢ words
“one year™ the words “‘two ‘years” shall be substituted.

Cuar1er 111

Amendme}rt of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyar:, 1964

3. In section 23-A of the Krishi Utpadan Mandi Adhiniyam, 1964 (here-
inafter referred to as the principal Act), for sub-section (2), the following sub-
section shall be substituted, namely —

“(2) Subject to the provisions of sub-section (2-B)—

(a) every person, other than a Government setvan{, serving in
any committee on deputation, who holds a post comprised in the
cadre referred to in sub-section (1), and

Short title and
rommencement.

Amendment of

section 2 of U.P,
Act no. 7 of
1972,

Amendment of
section 23-A  of
U.P. Act no, 25
af 1964, -



\

-

TR AW AT TAE, 1 TRAT, 1984

Amendment of
section 40,

Repeal and
 saving.

(b) every Government servant, serving in any committee.on
deputation on a post in the said cadre, who is not found to be
unsuitable, suitability being determined in such manner as may be
laid down in regulations,” = - , o

shall on and 'from‘,the;‘dzite' of the constitution . of the séid.cadre (here-'

inafter in this section to be referred to as the said date) become mem-

ber of the cadre -on the terms and conditions mentioned in sub-section
(2-A) . Lo o '

(2-A) Every person, who becomes a member of the cadre under sub- -
section (2) shall hold office by the same tenure, at the same remuner-
ation, upon the same terms and conditions, “and. with the same rights
and privileges as to pension, gratuity and other matters as he could
have been entitled to on the said date but for the constitution of the
cadre and shall continue to be so entitled until his employment as a
member of the cadre is terminated or until his remuneration or other
‘terms and conditions of service are revised or altered by the Board
under or in pursuance of any law or in accordance with any provision
which for the time being governs his service.

(2-B) Nothing contained in sub-section (2) shall apply to a person
who, by notice in writing, given to the State Government, ' within such
timé as the State Government may, by general or special order specify
intimates his intention of not becoming a member of the said cadre,

(2-C) The services of an employee, under a committee, who opts
‘against absorption, shall stand terminated on the ground of abolition
of post and, on such - terinination, he shall be engitled to receive from
the concerned committee ccmpensation equivalent to— o

(@) three months emoluments in case of permanent employee;
(b) one month’s emoluments in case of tempor‘ary employee;.

(2-D) A Government servant serving in any committee on deputa-
tion on any post in the cadre, referred to in sub-seéction (1) who opts
against absorption or who is not found suitable, shall be reverted to his
parent department and, if having regard to his seniority, a post is not
available for him in the parent department his services shall stand
terminated with effect from the date of the order of reversion. on the

~ ground of abolition of post and, on such termination, he shall be
entitled to receive, from the State Government, compensation equi-
valent to the amount mentioned in sub-section (2-C)”.

4. In section 40 of the principal Act, for sub-section (1) the following
sub-section shall be substituted namely :—
. “(1) The State Government may make rules for carrying out the
purpose of this Act.”
o ‘ - CHAPTER IV
Miscellaneous
S. . (1) The Uttar Pradesh Krishi Utpcdan Mandi Samitis (Alpakalik

Vyawastha) (Sansh-dhan) Adhbyadesh, 1984 and the Uttar Pradesh Krishi
Utpadan Mandi (Amendment) Ordinance, 1984, are hereby repealed. ’

(2) Notwithstanding such repeal, anything done or any ‘action taken under
the Acts referred to in Chapters IT and IIl as amernded by the Ordinances
referred to in sub-section (1), shall be deemed to have been done or taken
under the corresponding provisions of said Acts as amended by this Act as if
the provisions of this Act were in force at all material times.

By orcer.
B. L. LOOMBA;
Sachiv.
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: E]mmmns of clause (3} uf Arﬁcie 348" of the’ Constitution of: Indm e
thﬁ Go‘yﬁnof is PIeasbﬂ to order the" publication -of the." following English- transiation of ll:tﬂ e
" Uttar Pradesh Krishi Utpadan‘Mandi (Sanshodhan)-Adhiniyam, 1985 (Uttar Pradesh Adhiviyam -
Sa;_:}rhya 1% ?‘lfglsgsSS) as passed by the Uttar Pradesh Leglslature and assmted ta bythe Governor
P on - ﬁmil - e i 3 ;

AR

”THE UT]?AR--'PRABESH msfl U'Ig'g.gJJAN MANDI (AMENDMEN‘I')
. ';Crl Py

further tq amend thf Uﬂar Pmdesh Kmh: Utpadan Mand: ddﬁ:m}mm, 1954 |

AR CITIs Hmnr Enacl‘:d in. thc 'I'hlrty-smth Year at tha chubhc of lndm as
; R fﬂllﬂWS — i

- Short :i'tk".nmi- g (1} T]ns Acr. may be called the Uttar Pradesh I{nshx Utpadan M:md:.
- commencement. (Ammdmem} Act,- 1985, - ..o
S T T O It shall be deemed to have come into force on Decembcr 22, 1934

Amendment of 2. 'In section 19 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
section 19 of U. P, 1964, hereinafter referred to as the pnnc;pa.l Act, in sub-section l{‘h‘}—

1964, 2 (a) for clause [(ix) the following clause shall be substituted, namely—

LI

(ix) expenses .in providing facilities and comforts such as
= er shelter, shed, parking accommodation and water for persons, draught-




cattle, pack animals and vehlcles commg to the Market Area and
on agncultural improvement = and development of agncultural"
marketing in the Market Area - mcludmg the" constructlon, main-
~ tenance .and repalr of link roads, culverts, bndges and other suth

Copurposes ;. .o 0ol R PR |
(b) after the proviso, ,the followmg prowso shall be mserted name]y

U “Provided further that all moneys ‘realised as addmonal ‘market

U. P. Ordi fee under the Uttar Pradesh Krishi Utpadan Mandi (Amendment),

gnce no. 40 ~ Ordinance, 1983 shall be utilised in the Market Area only for the
. purposes speaﬁed in clause (ix).” ,

3. (1) The Uttar Pradesh Krishi Utpadau Mand1 (Second Amendment) Repeal
Ordinance, 1984 is hereby repealed : ‘ S : . savings. -

. 2 Noththstandmg ‘such repeal anythmg done or any acuon taken
“under the provisions of the pri rincipal Act as amended-by thg Ordinance refer->
red to, in sub-sectior - (1), shall be deemed to have- ‘been done or .taken unde
~the correspondmg prowsxon&of the prmapal Act as’; \ :

“the prov'mons of this Act were in force at al
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No. 1138(2)/XVII-V. , 1-(KA)-9-1987

, ‘ = Dated Lucknow, July 29 1987 S sk |
IN.perS‘g-ant:ﬂ of the provisigns of dzuse (3) of Article 248 of the Constituticn of I'lfldia,‘___':zl'-
the Goverpor is pleased to order the publication - of the following  English iransiation of the . 3
Uttar Pradesh Krishi. Utpadan Mandi (Samshcdhan) Adhmiyzam, 1967 (Utigr Pradesh -~ &
Adh@iyam Sankhya 12 of 1987) as passed by the Uttar Pradesh Legislature and assented toby- ¥
the Governor on July29, 1987. ; ; _ s ey |
THE UTTAR PRADESH KRISHI UTPADAN MANDI (AMENDMENT); ——
- B s ' ACT, 1987 R
- {U. P." AcT no. 12 oF 1987y
- (4s passed by the U. P. Legislature) :
: : AN o e
Jurther to amend the Uttar Prodesh Krishi Utpadan May; di Adhiniyam, 1964 ~ .
“IT 1S HEREBY enacted in the Thirty-eighth year of the Republic of Indiaas -
. g follows ;— ] ’ R ok ;
Short fitle and - 1. (i) This Act may be called the Uttar Pradesh Krishi Utpadan Maqalj i
commencement  (Amendment) Act, 1987.. § : - BRI
| (2) It shall be deemed to have come into force on March 31, 1987. Dais
Amendment of 2. T section 17 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,. -3
section 17 of 1964, hereinafter referred to as the principal Act, at the end thereof the - §
Uf. P. Act no. 25 following explanation shall be inserted, namely:— - e )
o s ““Explanation.—For the purpose of clause (iif), unless the contrary.is- |
proved, any specified agricultural produce. taken out or proposed to be
taken out of a market area by or on behalf of a liceneed trader shall be. . 3mTw
-presumed to have been sold within such area and in such case. the priee § o
of such produce presumed to be sold s-all be deemed to be such reason- . _ﬂ'_a“
able price as may be ascertained in ihe manner prescribed.™ e faz:
Repeal and 3. (i) The iyttar Pragesh Krishi Utpadan Mandi (Amendmeni} Ordinance, - - i
saving -~ 1987, is herebv repealed. ,
(2) Notwitastanding siech repeal, anyviing Joas or amy aetjon 1a..en under
the provisions of the principa! Act. as amended by ihe Qrdinancs referred to in
sub-section (1), shall be deemed fo have been done or 1alen unde- the corres. -
ponding provisions of the nrincipal Act, as amended M this Acr oe 7 the pro. a 3
visions of this Aot were in inree 21 all materal times 1
| B: arser,
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No. 438 (2) /XVII-V-1-1 (KA) 33-1990
Dated Lucknow, March 19, 1991

In fpursuancc of the provisions of clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of
the following English translation of the Uttar Pradesh Krishi Utpadan Mandi
(Sanshodhan) dhiniyam, 1991 (Uttar Pradesh Adhiniyam Sankhya 10
of 1991) as passed by the Uttar Praciesh Legislature and assented to by the
Governor on March 18, 1991,
THE UTTAR PRADESH KRISHI UTPADAN MANDI (AMENDMENT)

ACT, 1991

[U: P. Act no. 10 oF 1991}
" (As passed by the U. P. Legislature)’
; AN |
1 l*CI‘ i

further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam 1964. |
IT 15 HEREBY enacted in the Forty second Year of the Republic of India as

follows :—

1. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi

(Amendment) Act, 1991. _
(2) It shall be deemed to have come into force on September 1, 1990.

Sbort title and

; commencement



No. 87 Q)fXVII-V-1—1(KA) 33-1999
Dated Lucknow, January 10, 2000
IN pursuance of the provisions of clause (3) of Article 348 of the
the Governor is pleased to orde the publication of the Follov,:i
. the Uttar Pradesh Krishi Uipadan Mandi (Sanshodhan) Adhini
Adhiniyam Sarkhya 1 of 2000) as passed by the Uttar Pradesh
to by the Governor on January 9, 2000.

: THE UTTAR PRADESH KRISHI UTPADAN MANDI
i (SANSHODHAN) ADHINIYAM, 2000

[U. P, AcTNo, | oF 2000]

i (As passed by the Urtar Pradesh Legisiature)

i AN
} - ACT

li further to gmend the Ustar Progesk Krishi Utpadan pgandi Adhiniyam,
i 1964, '

IT IS HEREBY enacted in the Fiftieth Year of the Republic of India a5
i# ' follows : —

Constitution, of India,
ng English translation of
yam, 2000 (Uttar Pradesh
Legislature and assanted

Short title and 1. (1) This Act may be called the Ultar Przdesh Krishi Utpadan
comaie cement Merdi (Sanshodhan) Adhini yam, 2000,

(2) 1t shall be deemed to have come into force on August 14, 1999,
T 2. In section 17 of the Utiar Pradesh Krichi Utpadan Mandi Adhi.
section 17 of niyam, 1964, hercipafter referred to as the principal Act, in clause (iif),
U.P Actwo,25  jn sub-clause (6), in the third proviso the words aad figure “during tha
of 1964 period of one year wits effect from the date of commencement of the

Uttar Pradesh Krishi Utpadan Mandi (SaushedhanJ Adhiniyam, 1998
shall be omirnted,

Rep=al and v 3. () The Uttar Pradesh Kriah_i Utpadan Mandi (Sanshodhan)
savings Adhyadesh, 1999, the Uttar Pradesh Krishi Utpadan M andi (Dwitiya San-
shodban) Adhyadesh, 1699 and the Uttar Pradesh Krishi Utpadan Mandi

(Tritiya Sanshodhan) Adhyadesh, 1999 arg liereby repealed.

(2) Notwithstanding such repeal, anything dore or

under the provisions of the principal Act as amend

referred to in sub-Section (1), shall be deemed to have been done or taken

under the Corresponding provisions of the principal Act as amended by

i . this Act, as if the provisions of this Act were in force at all material times.

Byorder,

Y. R. TRIPATHI,

_ Pramukh Sachiy.
g 90 ug0 1o -aodto gaq e (fgo) - (1800)--2060--597 (#%0) |




No. 1234(2)/X VII-V-1—1 (KA)-20-2001

Dated Lucknow, June £, 7001
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh

Krishi Utpadan Mandi (Sanshodhan) Adhiniyam, 2001, (Uttar Pradesh Adhiniyam Sankhya 18 of 2001) as
-+ passed by the Uttar Pradesh Legislature and assented 10 by the Gavemor on June 7, 2001 —

THE UTTAR PRADESH KRISHI UTPADAN MANDI
(SANSHODHAN) ADH]NIY AM, 2001

' (U.P. Act No. 18 of 2001) :

[As passed by the Uttar Pradesh Legislature]

'".-_'ﬂ._-l o ;

L0
G

IT IS HEREBY enacted in the Fifty-second Year of the Republic of India as

i ")
ACT -
further to amend the Utiar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 i

follows:—
Short title : 1. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi
(Sanshpdhan) Adhiniyam, 2001, B

“.
"
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/ 2 In the Uttar Pradesh Knsh: Utpadan Mandt Adhlmyam 1964, hercinafterA
referred to as the principal Act— .

(a) - for the words “Nagar Mahapahka" “Mumcxpal Board”, “Gaon

- Sabha®, “Gaon Sabhas” and «Kshettra Samiti,” wherever occurring, the words

“Municipal Corporamn" ““Municipal Council”, “Gram Panchayat”, “Gram
Panchayats” and “Kshettra Panchayat”, respectively. shall be substituted.

( b) for the words “Zila Parishad” and “Antarim Zila Panshad" whcrever
~_occurring, the words “Zila Panchayat" shall be substztuted

(c) for the words “Notified Area Committee”, “Town Area Commlttee y

:Wherever occm:rmg, the words “Nagar Panchayat” shall be subsmuted.

3. In section 2 of the prmc:pal Act, qfter clause (1) the following clause shall
bemserted,namely — R , .

“a-1° “other backward classes of citizens” means thcbackWard classes of
citizens spemfied in Schedule 1 of the Uttar Pradesh Public Services

(Rcservauon “fop Scheduled Castes, Scheduled Tribes and Other Backward
' lasses) Act, 1994 ~ .

4.In secuon 13 of the principal Act, in sub-sccuon 1),1i in clause {wu),

(a) in: sub-clause (a) for the words “gut of which one shall be of
Scheduled Castes” the following words shali be subsututed namely :—

““out of which onc shall be—
G of Schedulcd Castes or Scheduled Tribes ; ‘ .
(i) of other backward classes of citizens; and

(iii) ‘woman belongmg to other than Scheduled -Castes of Scheduled
" Tribes and other backward classes of citizens™;

(b) in sub-clause (b) for the words “out of which one shall be of

“Scheduled Castes™ the foﬂowmg words shall be substituted, namely :—
“out of which one shall be,—
@ of Scheduled Castes or Scheduled Tribes ;
G) of other backward classes of citizens;
(iii) awoman belongmg to other backward classes of citizens ; and -

(iv). a woman belonging to other than Scheduled Castes or Secheduled
Tribes and other backward classes of citizens” ;

(c) in sub-clause (c) for the words “out of which two shall be of
Scheduled Castes” the followmg words shall be substituted, namely ;—

_ “out of which one shall be,—
() of Scheduled Castes or Scheduled Tribes ;

" (ii)  of other backward classes of ciﬁzcns ; '
(iii) awoman belonging to Scheduled Castes or Scheduled Tribes ;
(iv) awoman belonging to other backward classes of citizens ;

(v) a woman belonging to other than Scheduled Castes or Scheduled
Tribes and other backwanrd classes of citizens”™; '

General amend-
ment of UP.
Act no. 25 of
1964

Amendment of

~ section 2

Amendment of
uon 13

S U
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(d) in sub—clause (d) for thc words out Qf wlnch two shail be of
Scheduled Castes” the followmg words shall be substauted, namely —

“out of which,—
@ meshaﬂbeofScheduledCaswsorSchaduledTnbm
o @) twoshallbeofotherbackwardclassesofcmzens.

(iii) two shall be women' belongmg o other than’ Scheduled Castes or

R .Scnemnearnbesandomabaekwamciassesofcmzens,

Tribes; -

(v) one shall ‘be a woman’ belongmg 10 other backward ‘classes of

cxtmens,

- {e) after the exnstmg provxso. xhe followmg pmv:sos ‘shall be inserted,
namely :— i . :

“Provided further that the resewanon of the seavts for the Scheduled Castcs and
Scheduled ‘Tribes under this clause shall cease to havc effect’ on the cxpu'ation of the
 period specified in Article 334 of the Constitution”. o

Insertion of . 5. After section 14 of the. ptmc:pal Act thc following ‘sections shall be

-‘ﬂfﬁd 14B  inserted, namely :—

V‘“14-A.The provisions of section 123 of ChapterlofpartVIIofthe -

Corrupt  Representation of the People Act, 1951 shall mutatis mutandis
practices apply in the election to a Mandi Samiti. -

14-B. The provisions of sections125, 126, 127, 127-A, 128, 129, 130,

g Electoral 131,132,132-A,134, 134-A, 135, 135-A and 136 of Chapter III

‘ offences of Part VII of the Representation of the People Act, 1951 shall
- have effect as if, — v -

(a)thexefere_noeﬂ)ergintoandeclionwemamferenoetoaneleaionheld
- . underthisAct,

(b) in section 127-A, in sub-section (2) in clause (b), in sub-clause (i)
Jor the words “‘Chief Electoral Officer’ tlxe words ‘Director of Election’ had
been substituted;

(c) in sections 134 and 136, for the words ‘by or under this Act’ the
words ‘by or under the Uttar Pradesh Krishi Utpadan Mandl Adhiniyam, 1964’
had been substituted;

(d) in section 135-A,—

(i) for the word government; the words ‘Government, the Board or a
Mandx Samiti’ had been substuuted.

section 20-B’ the words, ‘this section” had been substituted.”

(iv) oneshallbea woman belongmg to Scheduled Castm or Seheduled ‘

(i) in the explanauan for the words ‘this sub-section and

A
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e , STA'IEMENI' OF QBIECT S AND REASONS

The Uttar Pradesh Krishi Utpadan Mandl Adhtmyam, 1964 was enacted to regulate the sale and
“ purchase of the agricultural produce in the Statc The said Act povxdes for the establishinent of market arcas
‘and market yards. The supervision and control of market areas vest in a committee constituted under section
13 of the said Act. Some of the mcmbcrs of the sald committee are elected under Clause {VIII) of
' sub«secuon (1) of section 13 of the saxd Attt Section n 14 of the said Act empowers the State Govemment to
¢ appointithe members of the first oommmee The tetm of the first committee is one year. The tum of the

Utpadan Mandi Samitis (Alpakahk; \ yaWastha) Adhimyam 1972 was enacwd to ‘make temporary
: prgv:slons regarding admmxstratmn of Mandn Samms g :

: The system prov:dcd by the said Act, of 1972 is still in opcration and no election to constitute the
market committees could be held so far. The State Govemment has now decided to constitute the market

committees and hold the elections therefor, but befﬁre the eonsntuuon of the market commmees At has to -

- be ensured that various sectxons of the. socnety are duly reptesemed in such committees. In order to give due
representauon to various sections of the socnety and to° curb the corrupt pracuces in the elections of the

members of such commnttee. xt has been decnded to amend the Uttar Pradesh Knshx Utpadan Mandi
Adhiniyam, 1964

 The Uttar. Pradesh Knsm Utpadan Mandl (Sanshodhan) Vncheyak; 2001 is intmdwed accordingly.
' By order,
Y. R. TRIPATHI,
* Pramukh Sachiv.

dto ggo o fto—o dro 54 wro huyo—zcox—<435)_-§so—cm(eva@z) |
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+ ‘members of the first committee was being extended from time to time in- 1972, the Uttar Pradesh Krishi




No. 1660 (2)/XVI-V-1-=1(KA) 20-2002
Dated Lucknow, Sepientber 6, 2002

IN pursuance of the provisions of clausé (3)-of Article 348 of the Constitution of India, the
Governor is pleased 10 order the publication of the following English translation of the Uuar Pradesh
Krishi Utpadan Mandi (Sanshodhan) Adhiniyam, 2002 (Uuar Pradesh Adhiniyam Sankhya 7 of 2002) as
passed by the Uttar Pradesh Legislature and assented to by the Govemor on September 5, 2002, e

THE UTTAR PRADESH KRISHI UTPADAN MANDI
{SANSHODHAN) ADHINIYAM, 2002
(., Act No. 7 of 2002)
{ As passed by the Uttur Pradesh Legistature |
AN
’ ACT
Jurther to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyvam. 1964
IT 1S HEREBY enacted in the Fifty-third Year of the Republic of India as follows:—

Shon title and [. (1) This Act may be called the Unar Pradesh Krishi Utnadan Mandi

commencem=nl  (Sunshodhan) Adhiniyam, 2002.
(2) It shall be deemed to have come iulo force on July 10, 2002.
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2. In section 26-B of the Utlar Pradesh Krishi Utpadan Mandi  Amendnwent af
. s . . . . section 26-B of
Adhiniyam, 1964, hereinafter referred (0 as the principal Act, in  Up. Aa no. 25
sub-section (1), in clause (f-3) for the words “the Stale Agricultural of 1984
Marketing Officer, Uttar Pradesh”, the words “the Dircctor, Agriculural

Marketing, Uttar Pradesh™ shall be substituied.

U.P. 3. (1) The Uuar Pradesh Krishi Utpadan Mandi (Sanshodhan) — Repeal and
Ordinance . saving
no. 13 of  Adhyadesh, 2002 is hereby repealed. :

2002

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as ainended by the Ordinance
referred (o in sub-section (1) shall be deemed (o have been done or taken
under the corresponding provisions of the principal Act as aincnded by this

Actasif the provisions of this Act were in force al all material times.

By order,
A.B. SHUKLA,

Pramukh Sachiv.

STATEMENT OF OBJECTS AND REASONS

Section 26-B of the Uuar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U. P. Act no. XXV of
1964) provides for the constitution of the Stale"Agricu!Lu'ml Produce Markels Board. Clause (£-3) of
sub-section (1) of the said section. pro\nded that the State Agricultural Marketing Officer, Uttar Pradesh ,
should be the member of the said Board. Due to (he reorganisation of the Agricultural Directorate by
Government Order dated Tune 28, 1991 the post of the said State Agricultural Marketing Officer did pot
exist. ' .

It was, therefore, decided to amend the said Act o provide for making the Director, Agricultural
Marketing Uttar Pradesh, 1o be the member of the said Board in place of the said Slalc Agnculuual
Marketing Officer.

Since the State Legislature was not in session and immediate legislative action was necéssary to
implement the aforesaid decision, the Untar Pradesh Krishi Uipadan Mandi (Sanshodhan) Adliyadesh, 2002
(U. P. Ordinance no, 13 of 2002) was promulgated by lh_c Gioverngr on July 10, 2002,

This Bill is introduced to replace the aforesaid Crdinance.

Po GHo o §lo-To Fo 549 Toras (o) —(1288)—-2002--397 —(FIIYIEIE) |
fo Tho go fo—To Fo 162 Hro RHmlr—(1289)—2002—850— (FLLYHHIE) |
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No. 1070(2) /VII-V-1-1(Ka)-20-2004
Dated, Lucknow, August 3, 2004

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Utpadan Mandi Vidhi (Sanshodhan), Adhiniyam, 2004 (Uttar Pradesh Adhiniyam Sankhya 13 of
2004) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 3, 2004 :—

THE UTTAR PRADESH KRISHI UTPADAN MANDI VIDHI (AMENDMENT)
ADHINIYAM, 2004

(U.P. Act no. 13 of 2004)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964.
IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of India as

follows:—
" CHAPTER-1
Preliminary
1.(1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Vidhi  Short title and
(Sanshodhan) Adhiniyam, 2004. commencement
(2) It shall be deemed to have come into force on May 24, 2003.
CHAPTER-2

Amendment of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964

2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964,  Amendment of
hereinafter in this chapter referred to as the principal Act, clause (h-1) shall be omitred. oo 2 9fUP-

Actno. 25 of
- 1964
3. In section 8 of the principal Act, in sub-section (2) for clause (b) the - Amendment of
following clause shall be substituted, namely:— ’ section 8

“(b) a new Market Committee shall be constituted for the modified or newly
created Market Area in accordance with the provisions of section 13.”

4. For sections 13, 13-A, 14, 14-A and 14-B of the principal Ac¢t the  Substitution of

following sections shall be substituted, namely:— f:c:':“f 43{ :i;
' : 14B
mﬂb -“13.(1) The Committee referred to in section 12 shall Consist of the
0!

Following members to be nominated by the State Government in the ‘

Committee .
manner as may be prescribed:-

(a) one representative of urban local bodies, exercising
jurisdiction over the Principal Market Yard or Sub-Market Yard, or
part of either and the market area or any of its part;

(b) One representative of Zila Panchayat and one representative
of Kshetra Panchayats exercising jurisdiction over the Principal
Market yard or Sub-Market Yard, or part of either and the market
area or any of its part;

(c) one representative of the Co-operative Marketing Societies
holding license for transacting business in the Market Area;
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(d) one representative of commission agents carrying on business
in the Market Area and holding license therefor under this Act;

(e) one representative of traders carrying on business in the
Market Area and holding license therefor under this Act;

() seven representatives of producers of the Market Area;

(2) one person of the Market Area who shall represent the interest
of consumers;

(h) two Government officials of whom one shall be a
representative of the Uttar Pradesh Trade Tax Department and the
other of the Foodand Civil Supplies Department;

(i) Secretary of the Market Committee who shall be the member
secretary. )
(2) Out of the persons nominated under clause (f) of sub-section (1),

(@) two members shall be residents of any of the Gram
Panchayat exercising jurisdiction over any part of the Market Area;

(b) five members shall be the producer sellers in the Market
Area who obtained Sale Vouchers in Form no. VI of last three years
from the Committee, out of which one member shall be belonging to
the Scheduled Castes or the Schedule Trﬂ)es and the other from
other backward classes of citizen.

(3) Every Committee shall have a Chairman nominated by the State
Government from amongst the members referred to in clause (f) of sub-
section (1) and a Vice-Chairman nominated by the State Government from
amongst the members of the Committee.

7 -(4) (a) The term of the Commxttee constituted under sub-section (1)
shall be two years from the date of publwanon ‘of the Constitution of the
Committee under sub-section (6) if not temunated earher by the State

- Government.

(8) The term of the office of the Chairman, the Vice-Chairman and
the members shall be Co-terminus with the Committee.

(c) a non-official member shall cease to hold his office if he ceases
to be a licensee. of Committee or otherwise ceases to work in the
Committee as trader or commission agent as the case may be.

.- (5) The name of every member nominated under sub-section (1)
shall be registered with the Director within 21 days of the nomination
thereof. '

(6) The Constitution of the Committee constituted under sub-section
(1) shall be notified in the Gazette by the Director with the prior approval
of the State Government.

(7) The State Government where it considers necessary or expedient
so to do in public interest may by notification extend the term of
Committee for a period not exceeding six months at a time but the total
period of such extension shall not exceed one year.

(8) No proceeding, or act done by or on behalf of the Committee
shall be questioned on the ground for want of any qualifications, or defect
in the nomination, of any person as Chairman, Vice-Chairman or member
of the Committee, or on the ground of any vacancy, or any other defect in
the Constitution of the Committee,
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13-A. (@) A member of the Committee may resign from his office by ~ Resignation of
writing under his hand addressed to the Chairman. The resignation shall ~members and
take effect from the date on which it is accepted by the Chairman with the ~"omnation

. . certain
prior approval of the Director; circums

(b) The State Government may by notification nominate persons
from the respective category of members to fill the vacancies of the
members who have resigned and the persons so nominated shall hold office
for remainder of the term of the Committee.

13-B. The State Government may, on the recommendation of the Removalof
Director, remove any member including the Chairman or the Vice- 2;;‘:::“ Z':ge'
Chairman if he has been found guilty of neglect or misconduct in the  Chairman of the
discharge of his duties or of any disgraceful conduct or has become Committec
incapable of performing his duties as a member or has been adjudged
insolvent and the vacancy of such members shall be filled in accordance
with the provisions of sub section (3) of section 13 or clause (b) of section
13-A as the case may be: :

Provided that no such member shall be removed from office unless
he has been glven a reasonable opportunity of being heard
13-C. Where the Director, is satisfied that,— Suspension of the

Commiittee
(a) any Committee has willfully failed in the performance of its

functions, or discharge of its duties, or has exceeded or abused the powers
confencd on it by or under this Act or any other enactment,

(b) continuance or the functioning of the Committee is prejudicial; to
the maintenance of public order or to the maintenance of supplies and
. services of commodities essential to the community in the market area or
its part or in the other market areas, and

(¢) it is necessary so to do, he may, after obtammg explanation from
- the Committee, by order in ‘writing suspend the functlonmg of the
Committee for a period up to six months. o

13-D. (1) Where a Committee is suspended under section, 13~C the Consequences of
Chairman, the Vice-Chairman and the members thereof shall be deemed to  S“SPes1on
have vacated their respective office for the period of suspension and the
powers, duties and functions of the Committee shall be exercised,
discharged and performed by the District Magistrate who may exercise,
discharge or perform such powers, duties and functions either himself or
through an officer authorised by him not below the rank of the Deputy
Collector

(2) Where the circumstances so warrant the Director may send its
report for dissolution of the Committee to the State ‘Govemment within
three months from the date of its suspension. ’

(3) The director shall forthwith report about suspension under section
13-C to the State Government and if no adverse direction or order is
received to the Director from the State Government within 15 days the
suspension shall continue, for the period directed in the first order
otherwise he shall act according to the directions of the State Government
in the matter.

13-E. If at any.time the State Government, on the report of the Dissolution of
Director is satisfied that any Committee has made a willful default in the ~Commitiee
performance of any duty imposed upon it by or under this Act, or any other
enactment or has exceeded or abused its powers, after taking into
consideration the explanation of the Committee, it may, by order stating
the reasons .aerefor dissolve the Committee by publication thereof in the
official Gazette.




10

TR WSV MR 6ie, 3 3R, 2004

Amendment of
section 15

Insertion of
section 17-A

Amendmentof

section 26-B
Ommission of
sections 28, 29
and 30

Amendment of
section 40

Conseque-

nces of
dissolution

appointed” the words, “nominated or appointed by the State Government” shall be -

Explanation-1. Willful default means a failure to perform duties of
the committee, lack of willingness or it disinclination to perform that duty
and such failure should not be the result of any accident or inadvertent
erTor.

Explanation-2. The purpose of stating reasons is to ensure that the
reasons which impelled the action are genuine and relevant to the content
and scope of he power vested in the State Government.

13-F. On the dissolution of the Committee;

(a) all the members, including the Chairman and the Vice-Chairman,
of the Committee shall, be deemed to have vacated their offices from the
date of dissolution.

(b) The Collector shall become the administrator of the Committee
and shall either himself or through an officer not below the rank of deputy
Collector exercise, discharge and perform the powers, duties and functions
of Chairman, Vlce-Chamnan and the Committee, untll the new Committee
is constituted under section 13.

5. In section 15 of the principal Act for the words “elected, nominatéd or

substituted.

inserted,

)

public in

6. After section 17 of the principal Act, the followmg section shall be
namely:—

“17-A (1) Notwithstanding any thing to the contrary contained in any

other provisions of this Act where the State Government is of the opinion that

it is'necessary and expedient in public interest so to do, in order to encourage’

establishment of Agro Processing Units in the State and to promote the
marketing of the Specified Agricultural Produce to be used as raw material by
the said unit it may on application or otherwise by notification exempt from
or reduce the rate of mandi fee (excluding Development Cess) or such
specified agriculture produce or produces as may be used by the newly
established unit which fulfills the condition that the cost of its plant and
machinery shall not be less than ten crore rupees, for such period as may be
specified therein, not exceeding five years subject to such conditions and
restrictions as may be specified therein. : :

The State Government on being satisfied that it is expedlent so to do, in
terest may, by notification; rescind any of the notification issued under sub-

section (1) before the expiry of the period for which it was to remain in force.”

7.

In section 26-B of the principal Aét, in clauses (g) and (h) for the word

“elected” wherever it occurs, the word “nqminated” shall be substituted.
8. Sections 28, 29 and 30 of the principal Act shall be omitted

9. In section 40 of the principal Act, in sub-section (2),-

(a) clause (i) shall be omitted.
{b) for clause (ii) the following clause shall be substituted, namely:-

_ “(ii) for the constitution of the Committee under section 12 or for
the modified and newly created Market Areas under clause (b),
clause (c) or clause (d) of sub-section (1) of section 8 by nomination by
the State Government and for their consequential matters™.

(c) clause (iii) shall be omitted.

{d) clause {xxxi-a) shall be omitted
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CHAPTER-3

“Repeal of the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpkalik
Vyavastha) Adhiniyam, 1972

10.(1) The Uttar Pradesh Krishi Utpadan Mandi Samities (Alpkalik =~ Repeal of U.P.

Adhini 972 i b . Actno. 7 of
Vyavastha) Adhiniyam, 1 is hereby repealed 1972 and

(2) Notwithstanding such repeal the arrangement regarding exercise  savings
of powers, discharge of duties and performance of functions of a
committee including its Chairman, Vice-Chairman and members by the
District Magistrate as provided in the Act referred to in sub-section (1)
shall continue in respect of such Committee until it is constituted in
accordance with the provisions of section 13 of the Uttar Pradesh Krishi
Utapadan Mandi Adhiniyam, 1964.

- CHAPTER-4

Miscellaneous

11. For the removal of doubts, it is hereby declared that the powers,  validation
functions and duties of a Market Committee its Chairman and Vice-
Chairman vested in the District Magistrate concerned under section 2 of
the Uttar Pradesh Krishi Utpadan Mandi Samitis (Alpkalik Vyavastha)
Adhiniyam, 1972 immediately before October 14, 2003 shall be deemed to
‘have validly continued to be so° ‘vested in such Ditrict Magistrate and
anything done or any action taken by the sttnct Magistrate in exercise,
performance and the discharge of the said powers;- functions and duties at
any time on or after October 14, 2003 shall be deemed valid as if the -
provisions of the said Act as amended by this Ordinance were in force at
all material times. ;

12.(1) The Uttar Pradesh Krishi Utpadan Mandi Vidhi (Sanshodhan) - Repeal and
Adhyadesh, 2004 and the Uttar Pradesh Krishi Utpadan Mandi Vidhi ~ savires
{Sanshodhan), Adhyadesh, 2003 are hereby repealed. - ’

_ (2) Notwithstanding such repeal anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by
this Ordinance as if the prov1snons of this Act were in force at all material
times.

STATEMENT OF OBJECTS AND REASONS

Sections 13, 13-A and 14 of the Uttar Pradesh Krishi Utpadah Mandi Adhiniyam, 1964 (U.P. Act
no. 25 of 1964) provided respectively for the constitution of Market Committees with elected and
nominated members, presentation of election petitions to such authority and within such time as may be
prescribed and Constitution of first Committees and new Committees. As the market Committees could
not be constituted in accordance with the provisions of the said. section 13, the exercise of powers,
discharge of duties and performance of functions of a Market Committee, its Chairman and Vice-
Chairman had been vested in the District Magistrates by the Uttar Pradesh Krishi Utpadan Mandi Samitis
(Alpakalik Vyawastha) Adhiniyam, 1972. It was, therefore, decided to amend the said Act of 1964 to
provide for the Constitution of Market Committees by nominating the members thereof instead of by
holding the elections of such members as has been provided in other States such as Tamilnadu, Punjab,
Delhi, Andhra Pradesh, Hariyana and to repeal the said Act of 1972. The Uttar Pradesh Krishi Utpadan
Mandi Vidhi (Sanshodhan) Adhyadesh, 2003 (U.P. Ordinance no. 14 of 2003) was promulgated by the

511,
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Govemnor to implement the said decision. The Provisions of the said Ordinance could not be replaced by
an Act and the Ordinance was lapsed. Theredfter it was decided to repromulgate with respective effect the
provisions of the said Ordinance by another Ordinance. It was also decided to provide for empowering the
State Government to exempt from, or reduce the rate of, mandi fee in respect of certain specified
agricultural produce. a

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi Vidhi (Sanshodhan)
Adhyadesh, 2004 (U. P. Ordinance no. 10 of 2004) was promulgated by the Governor on June 28, 2004,

This Bill is introduced to replace the aforesaid Ordinance.

By order,
D. V.SHARMA,
Pramukh Sachiv.
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No. 984/VII-V-1-1(Ka) 19/2005 ~
: S - Dated Lucknow August, 05, 2005 o
£ & INpurWof the provisions of clause (3) of article 348 of the Constitution of India, the
3overndx is pleased to order the publication of the following english translation of the Uttar Pradesh
Krishi Utpadan Mantli (Sanshodhag) Adhiniyam, 2005 (Uttar Pradesh Adhiniyam Sankhya 17 of 2005)
15 passed by the Uttar Pradesh Legislature and assented to by the Governor on August 4, 2005:— .

- prror
P

THE UTTAR BRADESH KRISHI UTPADAN MANDI (SANSHODHAN)

T

S (U, Actmo. 17 0f2005).

- " (Aspas ed by the Uttar Pradesh Legislature) R
to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964.

 IT IS HEREBY enacted in the Fifty-sixth Year of the Republic of India as
" 1. (1) This Act may be called the Uttar Pradcsh Krishi Utpadan Mandi Short title and

' (Sanshodhan) Adhiniyam, 2005. - C e commencemert,
(2) It shall be deemed to have come into force on June 8, 2005. .
2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 ~ Amendmentof
hereinafter referred to as the principal Act- : s;c;m:j of
' ' ' no. 25 of 1964

(a) afier clause (h-1) the following clause shall be inserted, namcly -
“(h-2) ‘Export’ means export of specified agricuitural produse

outside India by a licensee.™ .
(b) after clause (o) the following clause chall be inserted; nameiy |

r e =

© “(o-1) ‘Processing’ means any Ope OF ROfE G & Sienon
_ (reatments relating to powdering, crushing, dectr HEng, vor
parboiling, polishing, piruing, pressing, CUIRE ©F =ur =
mechanical, chemice! o psusical weslment to Ll0
prodiuce of its product is subjected tc, Dt shali .. me
washing, grading and packzgiag and odter like ach: PR
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 Repeal and 4. (1) The Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) (UP.

pd

Amendment  of 3. In scct:on 17-A of the prmcnpal Act for sub-section (l) the followmg?
section 17-A. sub-section shall be substitued, namely -~
' “(1) Notwithstanding anything to the contrary contained in any other
provisions of this Act ,— -
(a) Where the State Government is. of the opinion that it is
necessary and expedient in the public interest so to do to encourage the
establishment of Agro Processing Units in the State and to promote the
- marketing of the speciﬁed agricultural produce to be used as raw
material by the said units, it may on an application or otherwise, by
notification, exempt from, or reduce the rate of mandi- fee (excluding
development cess) on such specified agricultural produce or produces
as may be used by such newly established units as fulfil the condition
that the cost of plant and machinery shall not be less than ten crore
rupees, for such period as may be specified in the notification not
exceeding five years subject to such conditions and restnct:ons as may
be specified in the notification. :

(b) Where the State Government ‘is of the opinion that it is
- necessary and expedient in the public interest so to do to encourage the

e . export of specified agricultural produce, it may on an application of
Co " ) otherwxse, by notification, -exempt from mandi fee and development
cess, on such specified- agricultural produce or produccs as may be
exported in the prescribed manner By a licensee and for such period as -
may be specified in'the notification, not exceeding five years subject to4
such conditions and restriction as may be specified in the notification.”

saving . ‘Adhyadesh,20051sherebyxepealed. e ' m
‘ D e .

o . . 2005
() Notwithsvénding such repeal, anything done or-any action '
taken under the provxsxons of the prmcxpal Act as amended by the
Ordinance referred to in sub—sect:on (1) ‘shall be deemed to have been .
done or taken under the correspon(hng provnslons of the prmcxpal Actas’
amended by this Act as 1f the pmvmons of this Act were in force at all -
material times. : -

. ) STATEMENT O.F OBJECTS AND REASONS

With a view to encouraging_ the establishment of Agro Processing Units in the State,-to promote.
marketing of the specified agricultural produce to be used as raw material By the said units and to
encourage the export of specified agricultural produce, it was decided to amcnd the Uttar Pradesh Krishi
Utpadan Mandi Adhiniyam, 1964 to empower:the State Government,—

(a) to exempt by notification, from or reduce the rate of, mandi fee (excludmg devclopmcnt
cess) on such specified agricultural produce or produces as may be used by a newly established unit -
which fulfil the conditions that the cost of plant and machmery shall not be less than ten crore: mpees for
a specified period, : : a

() to cxempt by nonﬁcanon, from mandi fee and development cess, on such specified
agricultural produce or produces as may be exporled in the prescnbcd manner by a licensee, for a
specified period. '

Since the State chlslafure was not in session and 1mmed1ate legxsmtlve action was necessary to
implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Adhyadesh
2005 (U.P. Ordinance no. 7 of 2003) was promulgated by the Governor on June 8, 2005.

This Bill is introduced to replace the aforesaid ordinance. : “g
: ' ' By order,
D.V.SHARMA
Pramukh Sachiv.
ofle 354 TTI- () —2005-(723)~597 WATI-(GFIER / ITNIT) | - g
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No. 46/VILV-1-1(ka)1-2006
Dated Lucknow, March 17, 2006

 IN pursuance of the provisions of clause’ (3) of Article 348 of the Constitution of India, the

gt {U-P*ACTHOZDFZ{]}Q
(s s by he Ut o Legsinrs
Jurther 10 amend the Utiar Pradesh Krishi Unpadan Mandi Adhiniyir, 1964
IT IS HEREBY enacted in the F;ﬂy-scvemh Year of the Republic nff;dm as
follows :- L Ry T W s A : _
Sho e ooy e Act miy be called the Utar Pradesh Krishi Utpadan. pong
Amendmentof 2- In section 17-A of the Uttar Pradesh Kiichi Utpadan Mandi Adhiniyam,

LI'P.A;;: i:g 1964, in sub-scction (1) the following proviso shall be inserted at the end, namely .

of 1964 “Provided that the State Government may exempt, or reduce the rate

used therein is not a specified agricultura] produce.”
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STATEMENT OF OBJECTS AND REASONS

{ IN order to encourage the establishment of Agro Processing Units, to promote the marketing of
 the specified agricultural produce to be used as AW, material by the said units and to encourage the export
.of the specified agricultural produce in the State it has been decided to amend the Uttar Pradesh Krishi
Utpadan Mandi Adhiniyam, 1964 to empower the State Government to exempt, or reduce the rate of,

market fee on a finished product of Agro Processing units which is a specified agricultural produce and

the material used therein is nota specified agricultural produce.

The Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Vidheyak, 2006 is introduced
accordingly.

‘ By Order,
RAM HARI VIJAY TRIPATHI,
Pramukh Sachiv.
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No. 1336(2)/LXXIX-V-1-13-1(Ka)-17-2013
Dated Lucknow, December 20, 2_01 3

‘ IN pursuance of the provisions of clause (3)_ of Article 348 of the .Constimtion, the Goverﬁor is
pleased to order the publication of the following English translation ‘of the Uttar Pradesh Krishi Utpadan
Mandi - (Sanshodhan} Adhiniyam, 2013 (Uttar Pradesh Adhlmyam Sankhya 27 of 2013) as passed by the

Utrar Pradesh chlslarure and assented to by the Governor on December 19, 2013,

THE UTTAR PRADESH KRISHI UTPADAN'MANDI (SANSHODHAN)
ADHINIYAM, 2013

(U.P. AcT No. 27 OF 2013)
EAS passed by the Untar Pradesh Legislqtigre]
AN
ACT

further to amend the Uttar Pradesh Krishi Utpadan-Maﬁdi Adhiniyam, 1964.

IT 18 HEREBY enacted in the Sixty-fourth.Year of the Republic of India as follow5'-

. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi

(Sanshodhan) Adhm:yam 2013,

—

2. 1In secnon 17-A of the Uttar Pradesh Krishi Utpandan Mandi Adhmlyam

1964 for sub-section {1) the following sub-section shall be substituted, namely :—

(l) Notw:thstandmg anything to the centrary contamed in ~any othcr

provision of this Act,-

(a) Where the State Government or an authority as may be prescribed, is of
the opinion that it is necessary and expedient in the public interest so to do to
encourage the establishment of Industrial or Agro-Processing Units in the State
and to promote the marketing of the specified agricultural produce to be used as
raw material by the said units, it may on an application in such form as may be
prescribed, by notification exempt or reduce the rate of mandi fee (excluding

, deveiopment cess) on such specified agricultural produce or procduces as may be
used by such-newly established agro processing units as fulfill the condition that
the cost of plant and machinery shall not be less than five crore rupees, for such
period as may be specified in the notification not exceeding five years subject to

such conditions and restrictions as may be specified in the notification:

Provided that the State Government may exempt or reduce the rate of market
fee {excluding development cess) on a finished product of Industrial ef Agro
Processmg Unit which is a specified agricuttural produce and the material used

therein is not a speclﬁed agricultural produce.

Short titte

. Amendment of

section 17-A of
U.P. Act no. 25
of 1964
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. {b) Where the State Government is of the opinion that it is necessm
expedient in the public interest so 1o do to encourage the export of specifi Ted.
agricultural produce, it may on'an apphcalnon or otherwise, by notification, exempt
from mandi fee and development, cess,” on such ‘specified agricultural produce or
produccs as may be exported in the prescribed manner by a licensee and for such
period as may be spec1ﬁed in the notification not exceeding five years subjecx 0
such conditions and restrictions as may be specified in the notification :

Provided that in the case of a mew total expon-onemcd industrial or agro’
processmg umt that use perishable specified agncuilural produce as raw material, the
penod of exemption under this clause may be extended for & period not-excecding ten
years.”

STATEMENT OF OBJECTS AND REASONS

W:th a view to encouragmg Industrial and Agro Processing Units in the State and promoting the
marketing of the specxﬁcd agnculmral produce t6 bé used by them and for implementing such policy of
Uuar Pradesh Infrastructure and Industrial lnvestment Policy, 2012 as are related to the Uttar Pradesh
Krishi Utpandan Mandi Adhiniyam, 1964 (U.P. Act no. 35 of 1964 it has been decided to amend section.
17-A of the said Act to provide for -

(a) empowering the prescribed authority also to exempt or. reduce the rate-of mandi fee (excluding
development cqssj onsuch agricultural produce.or produces as are used by newly established Ut_n'ts';

(b) prescribing the Form of. applicatl:oﬁ in which the app,liéatién is made by an Industrial or Agro
Processing Unit;

(c) reducing the cost of plant and machinery for giving the saidfacilities from the ten crore rupees
to five.crores rupees;

(d) extending the period of exemption up to ten years, in the ‘case of new total expor oriented
Industrial or Agricultural Units that use penshable specified Agnculmra! produce as raw material.

2. The Uttar Pradesh Krishi” Utpadan ‘Mandi (Sanshodhan). Vidheyak, 2013 is mtroduced
accordingly, ' ,
' o By order,

S.B. SINGH
Pramukh Sachiv.
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' No. 449(2)/LXXIX-V-1-15-1(ka)-9-2015 .
T ' Dated Lucknow, ‘April 6, 2015
IN pursunace of the provisions of clduse (3) of Article”348 of. the Consntuuon of Ind:a. the
Governor is pleased to order the publ:cauon of ‘the foliowing English translation of the Uttar Pradesh
Krishi Utpadan Mandi-(Sansodhan) Adhiniyam, 2015 (Uttar Pradesh Adhiniyam Sankhya 4 of 2015) as
passed by-the Uttar Pradesh Leglsiature and assentéd to by the: Govemnor on April 2, 2015.
1 . -THE UTTAR PRADESH KRISHI UTPADAN MANDI
(SANSHODHAN) ADHINIYAM, 2015
(U.P. Act no. 4 of 2015)
s [As passed by the Uttar ‘Pradesh Legisiaire]
. . ) ‘ AN ) _ .
further to amend the Unar, Pradesh Krishi Utpadan Mandi i{dhiniyam, 1964.
IT 1S HEREBY enacted’ in the Sixty-sixth Ycar of the Repubhc of India as

. follows - ;o !

Shon ke '1. This- Act may be called the Uttar Pradcsh Krishi Utpadan Mandi
(Sanshodhan) Adhiniyam, 2015 . - .

’

) y oo .
12 RPH Vidhai 2015 data8 ) . . 1
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2. In section 16 of the Uttar Pradesh Krishi Utpadan Mandi Adhmlyam, 1964 Amendment of

in sub-section (2) affer clausg (vii-b) the following clause shall be inserted, namcly .+ soction 16 of UP.
R Act no. 25 of I964

{vii-¢) Mangin Samiti will construct, repair and maintain Kisan Bazar-in
its Mandi area for sale of agricultural produce by the farmers: directly to
consumers, exhibition of art by folk artists; exhibition and sale of items made
by handicraft and handloorri'ah‘iséris, sale of other preducts by' different
sellers, instalment of shops selling the food or ref‘reshmem.it.cnﬁ or daily use
items for farmers and consumers, setting' up Kisan Rest House and-
Community Centre, and related activities.” L '

STATEMENT OF OBJECTS AND REASONS

Wlth a view to prowdmg facilities to the producers and consumers of the State and for developing
facilities of infrastructure by the name of 'Kisan Bazar' if Mand| ff‘cas"by’the Kajya Krishi Utpadan Mandi -
Parishad Il has been décided to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U.P. Act
no. 25 of 1964) to provide that Mandi Samm will construct, repair and maintain Kisan Bazar in its Mandi
area for sale of Agncultural produce by the farmers directly to consumers, exhibition of art by folk artists,
cxhibition and sale of items made by handicraft and handloom artisans, sale of other products by dlffcrent
sellers, instalment of shops for scllmg the food or rcfreshment items, or daily use items for farmers and
consumers, semng up Kasan Rest Housc and Commumty Centre, and related activities. '

The Uttar Pradesh Knsh1 Utpadan Mandl (Sanshodhan) Vldheyak. 2015 is mtroduced accordmgly
- . . E L
Byorder, -~
ANIRUDDHA SINGH,
Pramukh Sachiv. -

ﬂowoqptﬁo—qotﬁo 42 AT (f%o)—2015—(21)—599 st (Fges /S / drwRe) .
ﬂOWqurﬂo—qotho 2 90 ﬁmo-zms-—(zz)—soo siftrat (@rgex /o / mﬁ)l -
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‘THE UTTAR PRADESH KRISH] UTPADAN MANDI

(DWITIYA SANSHODHAN) ADHIN'IYAM 2015
(U.P. Actno. 11 of 2015) :
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
Jfurther to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964

IT IS HEREBY enacied in the S:xty—snxth Year of the chubhc of [ndla as
follows :—

1. Thzs Act may be called the Uttar Pradesh Krishi Utpadan Mandi (Dwmya Shon title
Sanshodhan) Adhiniyam, 2015.

2. In section 37-A of the Uttar Pradesh Kn'shi-Utpada’n Mandi Adhim’yam, 1964 -Amendment of
Jor sub-section (1) the following sub-section shall be substituted, namely :— section 37-A of
B R U.P. Actno. 25

. of 1964

“(1) A market committee or its éub—comminee or with the authorization by a
resolution of a committee, its Chairman, may accept from any person who has
committed or is r'easonably' suspected or’ having “cémmined an offence
punishable under this Act in addition to the fee or other amount recoverable from
him, a sum of money equal to ten times the sum of market fee and development
cess assessed due on the cquiv'alent agriculture produce in accordance with the
explanation given in the proviso to sub-rule (1) of rule 66 of the Uttar Pradesh
Krishi Utpadan Mandi Niyamavali, 1965 or rupees two lakh, whichever is less
by way of composition fee and compound the offence.”

: STATEMENT OF OB}ECTS AND REASONS

In order to encourage agriculture traders to follow ‘prescribed rules and procedures while carrying
out their trade, it is also necessary to contain illegal and irregular practices that circumvent the fee-net and
ad;'ersely affect fair trade practices. Section 37-A of the Uttar Pradesh Krishi Utpadan Mandi Adhim’yfim,
1964 provides for composition of offences committed under the Act. At present, under this s;ctioﬁ, the
amount of composition fee that can be levied for co:ﬁpounding the offences is rupees twenty thousand.
Mény a times, the &ansmi}tefs of specified agriculture produce, in the event of lawful seizure of produce,
pay a composition fee which is ofien mucﬁ less as compared to the value of seized specified agricultural
pfoduce. Because of increase in prices, this has lessened the impact of financial penalty as.a deterrent to
offenders. On the contrary, when the quantity and value of ag’ﬁculture produce is small, therc are instances
Where"lhe disc'retionari]y imp;)sed composition fec is often high as compared, to the value of specified
agriculture produce. Consequently, a need has arisen at present to modify this provnslon Therefore, in
order to aid ‘implementation of just and effective procedure, it is hereby proposed to amend
scctlon 37-A( l) of the Uttar Pradesh Knsh: Utpadan Manch Adhiniyam, 1964

The Uttar Pradesh Krishi Utpadan Mandi (Dwitiya Sanshodhan) Vldheyak 2015 s introduced
accordmgly

By order,
ABDUL SHAHID,

Pramukh Sachiv.
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No. 211 2)/LXXIX-V-1-16-1(Ka) 5/2016
Dated, Lucknow, March 11, 2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Utpadan Mandi (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 3 of 2016) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on March 09, 2016 :—

THE UTTAR PRADESH KRISHI UTPADAN MANDI
(SANSHODHAN) ADHINIYAM, 2016
[U.P. Actno. 3 0f 2010
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam , 1964,

IT IS HEREBY enacted in the Sixty-seventh Year of the Republic of India as
follows:-
I. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Short title
(Sanshodhan) Adhiniyam, 2016.
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Amendment of 2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,1964

SAECC:';’; :é S [;{rjll;é , nhereinafter referred to as the principal Act,- ,

(a) after clause (h-2) the following clause shall be inserted, namely:-
“(h-3) ‘e-trading’ means trading in which billing, booking,

contracting, negotiating, information exchange, record keeping and other

connected activities are done electronically on  computer

network/internet;”

(b) after clause (k) the following clause shall be inserted, namely:-

“(k-1) *‘Main Market Committee’ means the Mandi Samiti which is
authorised to issue a unified license; ”

(c) after clause (y) the following clause shall be inserted, namely:-
“(y-1) ‘Unified License’ means a license granted under section 9-A.”
Insertion of new 3. After section 9 of the principal Act the following section shall be inserted,
section 9-A
: namely:-

“9-A(1) Any Main Market Committee authorised by the Board in this regard

Unified may grant unified license after obtaining prior approval of the
License for  Director in writing to purchase specified agriculture produce
certain £ h s b

Pirposes rom the farmers in such manner as may be prescribed, for one

or more of the following purposes :-
(a) processing of specified agricultural produce;
(b) trading of specified agricultural produce;

(c) grading, packing and transaction in other way by value addition of
specified agricultural produce. )

(2) Market fee and development cess as provided in this Act, shall be payable
on sale and purchase of specified agricultural produce in all market areas to the Main
Market Committee.

(3) The Board may authorise one or more Market Committee in the State in
this regard, and such authorised Market Committee shall be known as Main Market
Committees.”

Amendment of 4. In section 37 of the principal Act,-
section 37

(a) in sub-section (1),-
(i) in clause (a) for the words “five thousand rupees” the words
“fifty thousand rupees” shall be substituted;

(ii) in clause (b) for the words “‘ten thousand rupees’ the words “one
lakh rupees” and for the words “rupees one thousand” the words “rupees
ten thousand” shall be substituted;

(iii) in the proviso to clause (b) for words “two hundred fifty rupees”
the words “two thousand and five hundred rupees”, and for the words
“five hundred rupees” the words “five thousand rupees” shall be
substituted; '

(b) in sub-section (2) for the words “two thousand rupees” the words
“twenty thousand rupees” and for the words “rupees two hundred” the words
“rupees two thousand” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

State’s Agricultural Produce Market Committees issue Licences to their traders in their respective
regions for business. In Market place, the agriculture produce brought by the farmers are purchased by the
licensed traders of that particular market committee. Due to this traders of other market committees cannot
participate in this process. Hence due to lack of sufficient competition there is difference in price of same
produce in different Markets. If licensed traders from different market committees of the State are also
enabled to participate in sale and purchase of different agricultural produces, then it will generate more
competition and farmers will get more remunerative price in a transparent manner. In this process the latest
technology will be used in favour of farmers. Awareness for implementation of Grading, Filtration &
Cleaning of agriculture produce at farmer level will increase. This will also facilitate the integration of
State marketing committees with the proposed National Agriculture Market. The above objective shall be
fulfilled through the procedure of E-Auction and E-Trading for which Unified Licence would be required.

In order to encourage traders to follow prescribed rules and procedures while carrying out their
trade, it is also necessary to contain illegal and irregular practices that circumvent the fee-net and adversely
affect fair practices. Section 37 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 provides for
penalty of offences committed there under. Many a times, the transmitters of specified agriculture
produce, in the event of lawful seizure of produce, pay a penalty which is often much less as compared to
the value of seized specified agriculture produce. Because of increase in prices, this has reduced the impact
of financial penalty as a deterrent to offenders. Consequently, a need has arisen at present to modify this
provision.

It has, therefore, been decided to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
1964 to introduce e-trading system and to enhance pecuniary penalty on persons who contravene the
provisions of sections 9 and 10 of the said Act.

The Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Vidheyak, 2016 is introduced
accordingly.

By order,
ABDUL SHAHID,
Pramukh Sachiv.
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No. 813(2)/LXXIX-V-1-18-1(ka) 92018
P Dated Lucknow, April 11,2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Krishi Utpadan
Mandi (Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 24 of 2018) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on April 10, 2018.
THE UTTAR PRADESH KRISHI UTPADAN MANDI (SANSHODHAN)
ADHINIYAM, 2018
(U.P. ACT NO. 24 OF 2018)
[As passed by the Uttar Pradesh Legislature]

AN
ACT
further to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
1964.
IT IS HEREBY enacted in the Sixty ninth Year of the Republic of India as
follows :-
Short title 1. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi
(Sanshodhan) Adhiniyam, 2018.
Amendment of 2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam,
:e;t':: 225°:fU'P' 1964, hereinafter referred to as the principal Act, - _
f 1964 : (a) after clause (d-1); the following clause shall be inserted,

namely:-

“(d-2) ‘Cold Storage’ in relation to market yard means cold
storage declared as market sub-yard under section 7-A of this
Act;”

(b) after clause (h), the following clauses shall be inserted,
namely:-

“(h-1) *Director Agricultural Marketing’ means an officer,
appointed by the State Government as Director Agricultural
Marketing, to perform the powers and functions of the Director of
Agricultural Marketing under this Act;

(h-1a) ‘Direct Marketing’ in relation to specified agricultural
produce, means direct wholesale purchase of specified
agricultural produce from the farmers by the processors,

{ exporters, bulk buyers, efc. outside the principal market yard, sub-
market yard, private market yard and market sub-yard;

(h-1b) ‘Farmer Producer Organisation (FPO)' means an
association of farmers, by whatever name/form it is called/cxists,
registered under any law for ihe time being in force, which is to
mobilize farmers and build their capacity to collectivcly Icverage
their production and marketing strength.”

(c) after clause (k-1), the following clause shall be inserted,
namely :- '
“(¥-2) ‘Market sub-yard® means warehouse/silos/cold
storage or other such structure or place declared to be market sub-
yard under section 7-A of this Act.”

(d) afiter clause (m), the following clause shall be inserted,
namely:-

16_RPH_2018_ adhiniyam 24
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Insertion of new
section 2-A

Amendment of
section 7

“(m-1) ‘Person’ includes individual, a co-operative society,
Hindu Undivided Family, a company or firm or an association or
a body of individuals, whether incorporated or not.”
(e) after clause (o-1), the following clauses shall be inserted,
namely:-

“(0-2) ‘Private Market Yard’ means such place other than
Principal Market Yard, Sub-Market Yard and Market-Sub Yard in
the market area, where infrastructure has been developed and
managed by a person for marketing of agricultural produce,
holding a license for this purpose under this Act,

(0-3) ‘Processor’ in relation to agriculture produce means a
person who under takes processing of any notified agricultural
produce on his own accord or on payment of a éharge.”

(f) after clause (s), the following clauses shall be inserted,
namely:-

“(s-1) ‘Silo’ means silo declared as market sub-yard under
section 7-A of this Act;

(s-2) ‘Special Commodity Market Yard” means a market
yard as notified under section 7-C of this Act.”

(g) after clause (t), the following clause shall be inserted,

namely:-
“(t-1) ‘State’ means a State as specified in 1% Schedule of
the Constitution of India.”
(h) after clause (aa), the following clause shall be inserted,
namely:-

“(aa-1) ‘Warehouse’ in relation to market yard means
warehouse declared as market sub-yard under section 7-A of
this Act.”

3. After section 2 of the principal Act, the following section shall be
inserted, namely :-

¢¢2-A. The agriculturist/producer may  sell his produce according to

Marketing his choice anywhere in or outside this State:
Frecdom to

Agriculturist/

Producer

Provided that no market fee shall be collected for wholesale
transition from agriculturist — seller:

Provided further that no market fee shall be levied or collected -
on the retail sale of any specified agricultural produce, where such
sale is made by an agriculturist or a producer dlrectly to the
consumer for his domestic consumption.”’

4. In section 7 of the principal Act in sub-section (2) for clause(b),
the following clause shall be substitured, namely :-

“(b) declare that the whole-sale transactions of all or any of the
specified agricultural produce in respect of a market area shall be
carried on only at a specified place or places within its principal
market yard or sub-market yards :

Provided that the provision of this clause shall have no effect in the
case of a private market yards and collection/ aggregation centers outside a
principal market yard, sub-market yards, private market yards or market sub—
yards, situated in such market area.”

16_RPH_2018_adhiniyam 24
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5. After section 7 of the principal Act the following sections shall be Insertion ;fﬂwé
i rted, namely :- igﬁgﬂn; 7_—3'7- i
“7-A (1) Save as otherwise provided in this Act, the State
Declaring Government may, by notification declare such

warchouse/silo/ warehouse/ silo/ cold storage/ or other such structure

1d storage/ iy - -
g?her sﬁ:;]g = or place with infrastructure and facilitics as may be

structure or prescribed, to function as market sub-yard:
places as market
sub-yard
Provided that a place of retail trade shall not be declared as market
sub- yard.

Explanation:— The expression 'place’ mentioned in this sub-section
shall include any structure, enclosure, open space, locality, street including
warehouse/ silo/ cold storage/ pack house/ cleaning, grading & processing
unit ete. ) ‘

(2) The owner of a warehouse/silo/ cold storage, or other such
structure or ‘place,’ as the case may be, desirous of declaration of such
place as market sub-yard under sub-section (1), shall apply to the
Director Agricultural Marketing or an officer authorized by him, in such
form, in such manner with such fee and for such period but not less than
three years, as may be prescribed.

(3) The owner of a warehouse/ silo/ cold storage or other structure
or place, shall take license from the concerned market committee of said
area and pay the applicable market fee on notified agricultural produce
transacted at the declared market sub-yard, at the rate ad valorem and
shall contribute such market fee to the market committee:

Provided that no market fee shall be collected from an
agriculturist-seller.

7-B (1) Subject to such reasonable conditions and such fee as may
Direct marketing  be prescribed, the Director, Agricultural Marketing
(wholesale direct  may prant a license to a person to establish
?ﬁgﬁ:i)&g;ﬁe Collection/ aggregation centers in the proximity of
the marketyard,  the production area with infrastructure, as may be
sub-market yard,  prescribed in accordance with the provisions of this
private market Act and the rules made thereunder for marketing of
yard) ~ f

notified agricultural produce :

Provided that the direct wholesale purchase may be carried out
outside the principal market yard, sub-market yards, market sub-yards,
private market yards by declaring the place of such purchase, without
establishment of any permanent collection/ aggregation centre, as may
be prescribed. ;

(2) The direct marketing licensee shall maintain records and all
accounts relating to daily trade transactions and submit monthly report,
as may be prescribed, to the licensing authority.

(3) The licensing authority may seek any type of additional
information from the direct marketing licensee, and may also inspect
and issue directions relating to the functioning of such wholesale
purchases and the activities incidental thereto.

(4) The direct marketing licensee shall pay market fee on
transaction of sale of specified agricultural produce to the Uttar Pradesh
State Marketing Development Fund maintained by the Board.

7-C (1) The State Government, where it considers necessary or
Establishment  expedient in the public interest so to do, may, by
and notification 3 . - .
of ‘Special notification declare existing market yard established
Commodity  under clause (b) of sub-section (2) of section 7 as Special
Market Yard Commodity Market Yard or may notify any new market
yard as Special Commodity Market Yard of all or any of the specified

agricultural produce in respect of a market area.
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(2) Provisions for and in relation to the Market Committee of this Act
shall mutatis mutandis apply to the Market Committee established for Speci
Commodity Market Yard. ' —

7-D (1) Subject to such reasonable conditions and such fee as may
Establishment  be prescribed, the Director, Agricultural Marketing may
of private grant a license to a person to establish a private market
market yard yard, for trading of notified agricultural produce .

(2) The private market yard licensee, or its management
committee, may collect user charge on notified agricultural produce
transacted in the private market yard, at the rate ad valorem not
exceeding as notified by the State Government:

Provided that no user charge shall be collected from agriculturist-seller.

(3) The private market yard licensee shall contribute license fee
and one-fourth of the user charge collection, to a separate fund
maintained and operated by the Director, Agricultural Marketing. The
Director,  Agricultural Marketing shall utilise the fund, in skill
development, training, research and such other activities, as will aid in
creating an efficient marketing system in the State.”’

Amendment of 6. In section 9 of the principal Act in sub-section (1) after the existing
scction 9 proviso the following proviso shall be inserted, namely :

“Provided further that in case of direct purchase from farmers,
to set up collection/ aggregation centers in the proximity of the
production area and for the private market yard, Director, Agricultural
Marketing shall be the Licensing Authority for that market area.”

Amendment of 7. For section 9-A of the principal Act the following section shall be
section 9-A. substituted, namely :-

“9_A. (1) Any Market Committee may grant unified license to
purchase specified agricultural produce from the farmers and traders in
such manner as may be prescribed, for one or more of the following
purposes:-

(a) processing of specified agricultural produce;

(b) trading of specified agricultural produce;

(c) grading, packing and transaction in other way by value
addition of specified agricultural produce.

(2) Market fee and development cess as provided in this Act, shall be
payable on sale and purchase of specified agricultural produce to that market
committee, where the specified agricultural produce is actually transacted.”’

Amendment of 8. For section 13 of the principal Act the following section shall be
section 13 substituted, namely :-

“13.(1)- The Committee referred to in section 12 shall consist of
the following members to be nominated by the State Government in
such manner as may be prescribed:-

(a) nine representative of producers of the Market Area;

(b) two representative of traders carrying on business in the
Market Area and holding license therefor under this Act;

(c) two representative of commission agents carrying on business
in the Market Area and holding license therefor under this Act;

(d) two representative of palledar and measurer carrying on
business in the Market Area and holding license therefor under this Act;

(e) Secretary of the Market Committee who shall be the member
secretary.

(2) The members referred to in clause (a) of sub-section (1), who
have sold notified agricultural produce in the market yards and obtained
sale vouchers in Form VI of last three years from the committee,
cumulatively highest in value, shall be eligible for nomination :

Provided that out of nine producer members, three members shall
be from marginal farmers, three members from small farmers and three
members from large farmers.
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(3) Every committee shall have a Chairman and Vice-Chairman
elected by the members referred to in clauses (a) to (d) of sub-section
(1) in such manner as may be prescribed :

Provided that the Chairman and Vice-Chairman shall be the
member referred in clause (a) of sub-section (1).

(4) (a) The term of the committee constituted under sub-section (1)
shall be three years from the date of publication of the constitution of
the committee, if not terminated earlier by the State Government.

(b) The term of the office of the Chairman, the Vice-Chairman and
the members shall be Co-terminus with the committee.

(5) The name of the every member nominated under sub-section (1)
shall be registered with the Director within 21 days of the nomination
thereof.

(6) No proceeding, or act done by or on behalf of the commitiee
shall be questioned on the ground for want to any qualification, or N
defect in the nomination, of any person a.Chairman, Vice-Chairman or
member of the committee, or on the ground of any vacancy, or any other
defect in the Constitution of the Committee.”

9. In section 17 of the principal Act, in clause (iii) in sub-clause (b), for Amelndrr;?m of
the words “not more than two and half percentum” the words “not more than two e
percentum” shall be substituted. '

10. In section 19 of the principal Act, for sub-section (5) the following Am?“dni‘;m of
sub-section shall be substituted, namely :- BNl

“(5)Every committee shall, out of its total receipts excluding
moneys raised under clause (v) of section 17, money realised as
development cess and grants made by the State or Central Government
in the financial year, keep only fifty per cent or rupees ten crore,
whichever is less and transfer the remaining amount to the Board as
contribution.” ‘

11. After section 33-B of the principal Act the following sections shall Insertion of
be inserted, namely :- . gg‘;:seggo;s

“33.C. (1) Any person who, desires to establish private market 33-Eand33-F
Grant/Renewal of Yard under section 7-D shall apply to the Director,
license for private  Agricultural Marketing or the Officer authorized by him
pearket yard for grant or renewal of license, as the case may be,
in such form and in such manner; and also for such period but not less
than three years, as may be prescribed.

(2) An application for grant or renewal of license, as the case may
be, for private market yard, shall be accompanied with such reasonable
license fee and security/ bank guarantee, as may be prescribed.

(3) An Application received under sub-section (1) for grant or
renewal of license may be accepted or rejected for the reasons recorded
in writing by the Licensing Authority :

Provided that the application received under this section shall be
liable to be rejected on the condition(s),-

(a) that, the applicant is a minor not under custodian or not
bona fide;

(b) that, the applicant has been declared defaulter under the Act
and Rules and Bye-laws made there under; '

(¢) that, any dues relating to Market Committee and/or Board
and/or department/directorate of agricultural marketing are outstanding
against the applicant; ' ‘
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(d) that, the concerned authority is satisfied that the applicant does
not possess the infrastructure credentials, experience or adequate capital
for investment or any other requirements as may be prescribed for
establishment of a private market yard ; and/ or

(e) for any other reasons, as may be prescribed.

(4) The license granted or renewed under this section shall be subject
to such terms and conditions, as may be prescribed; and the licensee shall
be bound to follow the terms and conditions of the license as prescribed.
The licensee shall also follow the provisions of this Act and Rules made
thereunder”’.

33-D.(1) Subject to the provisions of section 33-C, the Licensing
Suspensionor  Authority, as the case may be, may suspend or for the
Cancellation of . 5 .
license granted  T€@SONS to be communicated to the license holder in

/renewed under  writing and giving reasonable opportunity of hearing,

section 33-C . .
" cancel the license, if;

(a) the license has been obtained through willful misrepresentation or
fraud; and/or

(b) the holder of license or its representative or anyone acting on his
behalf with his expressed or implied permission, commits a breach of any
of the Rules, regulations and terms or conditions of license; and/or

(c) the holder of license himself or in combination with other license
holder commits any act or abstains from carrying on his normal business in
the market area with the intention of willfully obstructing, suspending or
stopping the marketing of notified agricultural produce; and/ or

(d) the holder of the license has become insolvent; and/or

(e) the holder of the license incurs any disqualification, as may be
prescribed; and/or

(f) the holder of the license is convicted of any offence under this
Act.

(2) No license shall be cancelled under this section without giving a
reasonable opportunity of being heard to its holder.

(3) Subject to the provisions of section 33-D, the Licensing Authority
shall communicate to the license holder by speaking order to cancel its
license granted or renewal under section 33-C :

Provided that any person aggrieved by an order of the licensing
authority may prefer an appeal to the State Government in such manner as
may be prescribed.

33-E. (1) Any person, including a Farmers' Cooperative, Farmers
Grant/ Renewal  Producer Organisation (FPO) and Processor/ Exporter,
gg};:f ;Sfrifﬁng under section 7-B, desires to purchase agricultural produce

directly from farmers outside the principal market yard,
sub- market yard, market sub-yard, private market yard, shall apply to the
Director, Agricultural Marketing for grant or renewal of license, as the
case may be, in such form and in such manner; and also for such period , as
may be prescribed.
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(2) An application for direct marketing shall accompany such
reasonable license fee and security/ bank guarantee, as may be
prescribed.

(3) The application received under Section 33-E for grant or
renewal of license may be accepted or rejected in the cause and manner
mutatis mutandis to Section 33-C (3).

(4) A direct marketing license granted or renewed under this
Section shall be subject to such terms and conditions, as may be
prescribed; and the licensee shall be bound to follow the terms and
conditions of the license as prescribed. The licensee shall also follow
the provisions of this Act and Rules made thereunder.

33-F. Subject to the provisions of section 7-B, the Licensing
Suspension or  Authority, who has issued the license, may suspend or
Cancellation of . P
direct cancel the license granted/ renewed under section 33-E
marketing in the cause and manner mutatis mutandis to section
license 33D - '

Provided that any person aggrieved by an order of the licensing

authority may prefer an appeal to the State Government in such manner

as may be prescribed.”

12. In section 37-A of the principal Act, for sub-section (1) the Amendmentof
following sub-section shall be substiruted, namely :- section 37-A

“(1) A market committee or its sub-committee or with the
authorization by a resolution of a committee, its Chairman, may accept
from any person who has committed or is reasonably suspected of
having committed an offence punishable under this Act in addition to
the fee or other amount recoverable from him, a sum of money equal to
ten times the sum of market fee and development cess assessed due on
the equivalent agricultural produce in accordance with the explanation
given in the proviso to sub-rule (1) of Rule 66 of the Uttar Pradesh
Krishi Utpadan Mandi Niyamavali, 1965 or Rupees Two Lakh,
whichever is less and for other offence, a sum of money not exceeding
rupees twenty thousand by way of composition fee and compound the
offence.”

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U.P. Act no. 25 of 1964) has
been enacted to provide for the regulation of sale and purchase of agricultural produce and for the
establishment, superintendence and control of markets therefor in Uttar Pradesh. For the
development of agricultural marketing and to develop completely their capacities and
potentialities, it is highly required that the marketing which is of link among the consumers and
producers, should be multidimensional formed for the enhancement of the income of the farmers,
so that the farmers could be able to sale their produce according to their own selection and
conditions at their times and places. For this purpose it is necessary to make provisions for the
establishment of private market yards, development of warehouses, silo and cold storages in the
form of markets by declaring them as market sub-yards and the establishment of collection
centres outside the market yards to be purchased directly from the produce of farmers.
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Agricultural Produce Market Committees of the State issue Licences to their traders in
their respective regions for business. The produce of the farmers should be purchased more and'
more by the traders of the State through e- trade; for this purpose it is required to case the process
of single licence so that the farmers could be able to receive more and more relevant prices for
their produce as a result of comparatively more competitions.

In orders to encourage agriculture traders to follow prescribed rules and procedures while
carrying out their trade, it is also necessary to constrain illegal and irregular practices that
circumvent the fee-net and adversely affect fair trade practices. Therefore in order to aid
implementation of reasonable and effective procedure, it is required to make provision of
composition fee for other punishable offence under the said Act in addition to illegal movement
of specified agricultural produces.

It has therefore been decided to amend the aforesaid Act to provide more than one option
of market for the sale of agricultural produce of the farmers in addition to the existing market
yards, to establish private market yards, to establish special commodity market yards, to declare
the warehouses, cold storages and silo as market sub-yards and to establish collection centres for
the direct purchase through farmers and to make provision for the regulation of the said purpose
together with providing financial autonomy to the market committees and prescribing the
representation of stake holders in the committees and making effective provision of composition.

The Uttar Pradesh Krishi Utpadan Mandi(sanshodhan) Vidheyak, 2018 is introduced
accordingly. ‘
. By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.

RoTH0g0N0—T0N0 16 IHTFH—2018—(30)—500 TRITI—~(FWIER /& / ITHRIT) |
fogH0godio-ToRo 6 w0 fARemhi—12—4-2018—(40)-300 HRTI~(FrYeR /& / ThE) |

16_RPH_2018_adhiniyam 24



TR USY IR TaiC, 12 HI9, 2020 : : 3

aﬁm%ﬁsmﬁﬁﬁﬁﬁfﬁqﬁmﬁﬁozm%mmmﬁ%m ﬁwaﬁ%
wread @ e 9 |

A T TEETT FEE A O A Sied R A o B o o #
@rmﬁﬁf%ﬁﬁawﬁﬁﬁgﬁwﬁ%mﬁlﬁmﬁ%@mwﬁmﬁmma
A B R g aftfem 3§ dded B0 @ R B g

AR IOR ¥ F JeT AoF (Hene) e, 2020$wﬁamarﬂre|

e &,
J0 dio eI,
e qieE |

No. 417(2)/LXXIX-V-1-20-1(ka)-6-2020
Dated Lucknow, March 12, 2020
IN pursuance of the provisions of clause (3) of Article.348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Krishi Utpadan
Mandi {Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 7 of 2020) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on March 11, 2020. The Krishi Vipanan Evam
Krishi Videsh Vyapar Anubhag-1 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH KRISHE UTPADAN MANDI (SANSHODHAN)
ADHINIY AM, 2020
~ (U.P. Actno. 7 of 2020}
[4s passed by the Uttar Pradesh Legislature]
AN '
.o ACT . .
Sfurther to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964.

IT 1$ HEREBY enacted in the Seventy first Year of the Republic of India as
follows:- ’
1. This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Shorttitie
(Sanshodhan) Adhiniyam, 2020. )
2. In section 17-A of the Uttar Pradesh Krishi Utpadan Mandi Amtfﬂdmemof
Adhiniyam, 1964 hereinafter referred to as the principal Act in sub-section (1) for %97 17-A of

) . U.P. Act no. 25
clause (a) the following clause shall be substituted, namely:- of 1964

“(a) Where the State Government or an authority as may be prescribed,
is of the opinion that it is necessary and expedient in the public interest so to do
to encourage the establishment of Industrial or Agro Processing Units in the
State and to promote the marketing of the specified agricultural produces to be
used as raw material by the said units, it may on an application in such form as
may be prescribed, by notification exempt mandi fee (excluding development
cess) on such specified agricultural produce or produces as may be used by
such newly established agro processing units as fulfill the condition that the
cost of plant and machinery shall not be iess than five crore rupees, for such
period as may be specified in the notification not exceeding five years subject
to such conditions as may be specified in the notification:

Provided that the State Government may exempt market fee (excluding
development cess) on a finished product of Industrial or Agro Processing Units
which is a specified agricultural produce and the material used therein is not a
specified agricultural produce.”
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Amendment of 3. In section 19 of the principal Act, in sub-section (3) for clause (xi-a), the
section 19 following clause shall be substituted, namely:- '

“(xi-a) financial assistance to charitable institutions approved by the Board or
recognised educational institutions, subject to a maximum of four per cent of total
receipts excluding money raised under clause (v) of séction 17 and grants made by
Government in the previous financial year.”

STATEMENT OF OBIJECTS AND REASONS

The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U.P. Act no. 25 of 1964) has been
- enacted to provide for the regulation of sale and purchase of agricultural produce and for the establishment,
superintendence and control of markets therefore in Uttar Pradesh.

With the aim of promoting new agricultural processing units, set up with the purpose of
development of agricultural marketing, capacity building and exploring possibilities, and, to promote such
processing units whose cost of piant and rnachmery is Rupees five crore of more, there is a provision of
exemption of market fee partially or fu]ly Committees headed by Commissioners of the concerned
division were recommendmg different rates of remission of market fee. In order to bring umformlty and
transparency, it is necessary to make amendment in the Uttar Pradesh Krishi Utpadan Mandi
Adhiniyam, 1964. E

The aforesaid Act provides for a grant of 02 per cent of the total recelpts of the annual income
of the mandi committees to the charitable institutions, including recognized educational institutions, by the
Mandi Parishad. In present context, the income of the mandi committees has increased and towards the
fulfillment of social obligations of Mandi Parishad, it is necessary that 04 per cent of the total income of
mandi committees instead of the present 02 per cent be spent through charitable institutions.

1t has therefore been decided to amend the aforesaid Act accordingly so as to encourage the
establishment of new processing units, and, to make provision of 04 per cent for charitable activities
through charitable institutions in the year next following, with respect to the total receipts of the annual
income of the current year.

The Uttar Pradesh KI'JShl Utpadan Mandi (Sanshodhan) Vidheyak, 2020 is introduced
accordingly.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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No. 1576(2)/LXXIX-V-1-20-1(ka)-21-20
Dated Lucknow, August 31, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Krishi Utpadan
Mandi (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 18 of 2020) as passed
by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020, The Krishi Vipanan
Evam Krishi Videsh Vyapar Anubhag-1, is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH KRISHI UTPADAN MANDI (DWITIYA SANSHODHAN)
' ADHINIYAM, 2020
(U.P. ActNo. 18 OF 2020)
[4s passed by the Uttar Pradesh Legislature)

AN
AcT .
Jurther to amend the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964.

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:- S

Short title and 1{1). This Act may be called the Uttar Pradesh Krishi Utpadan Mandi (Dwitiya
commencement Sanshodhan) Adhiniyam, 2020.

(2) It shall be deemed to have come into force with effect from May 11, 2020. -

Amendment of 2. In section 2 of the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964,
:;c[:i(j:j of hereinafter called as the principal Act, after clause (ee), the following new clause (ff)
0. 25 shall be inserted, namely :-

of 1964

(ff) "User Charges" means the amount paid in consideration of material
or service. :

Amendment of 3. In t_he' principal Act, for the proviso to clause (b) of sub-section (2) of
section? " gection 7 the following proviso shall be substituted, namely :

Provided that the provisions of t'l;is._clause shall have no effect on the following —
1. Market sub yard; ' _ ‘
2. Direct Marketing;
3. Private Mandi Yard: g
4. Trade through Unified License;
5. Purchase Centres under minimum Support price scheme;
6. Trade through digital platform approved by Director, Mandi Parishad:

Provided that the licenses issued by Mandi Samiti or Director, Agriculture
Marketing shall not be within the specified distance from the declared and constructed
principal market yard/sub-market yard, determined by Director, Mandi Parishad.

Amendment  of

scotion 7o 4. In section 7-A of the principal Act, for sub-section (3), the following

sub-section shall be substituted, namely :—

- (3) The person transacting within such warehouse/silo/cold storage or other
structure or place, in declared market sub-yard, shall have to pay 75% of the
applicable market fee to the market committee on the value of transacted
notified agriculture produce. The owner/licensee of the market sub-yard may
levy and collect up to 25% of the market fee as user charge on the specified
agriculture produce, which can be spent for maintenance and development of
the yard.
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5. In the principal Act affer section 7-D, t.hé following new section shall be

inserted, namely :—

7-E. Establishment of Producer Consumer market yard (Sale of agriculture

produce within retail limit by producer to the consumer) —

(1) Subject to prescribed fee, conditions and restrictions, the officer
authorised by the Government may issue license to the concemned person
who establish producer consumer markets in which retail trade of specified

agriculture produce can take place.

(2) The licensee may establish and develop the infrastructure in the
producer consumer market, within the reach of producer and consumers, as

may be prescribed:

Provided that the consumer shall purchase within the retail limit.

6. In section 9-A of the principal Act, for sub-section (1) the following
sub-section shall be substituted, namely :— '

(1) Any Market Committee, which shal] be main Mandi Samiti, may grant
" unified license to purchase specified agriculture produce from the farmers and
traders in such a manner as may be prescribed in the bye laws, in the pre-
communicated places in the whole State, for one or more of the following
purposes -— '
(a) prbcessing of specified agriculture produce;

(b) trading of specified agriculture produce;

(¢) grading, packing and tranéaction in other way by value addition of
specified agriculture produce. : -

7. In section 17 of the principal Act in clause (iii) after slub-clause (b) the

following sub-clause shall be inserred, namely :—

(c) User chgrgé ‘shall be levied and collected by the market committee in
consideration to the rendered material or services in ‘the principal market
yard/sub-market yard/market sub-yard, as prescnbed by the State Government,

8. (1) The Uttar Pradesh Krishi Utpadan Mandi. (Sanshodhan)
Adhyadesh; 2020 is hereby repealed. ]

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been

Repeal and

saving

done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964 (U.P. Act no. 25 of 1964) was enacted
to provide for regulation of sale and purchase of agricultural produce and for the establishment,
superintendence and control of markets thereof in Uttar Pradesh.

To make the market more competitive, in the interest of the farmers and in view of the guidelines
of the Government of India in the purview of Covid-19 relating to the decentralization of mandi sites for
stopping crowding of farmers and traders and to follow social distancing standards, certain amendments
were required in the Act, for effective development of Mandi sub-sites. ,

Further, amendments were also required to provide for an integrated license to carry on trade in
order to protect interests of consumers along with the producers by establishing a producer consumer
market which would reduce the member of middlemen and get up to 100 per cent of consumer price to the
producers, lastly amendments were required in the Act, to provide for inclusion of private capital which
would generate additioal employment.

Since the State legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan) Adhyadesh, 2020
(U.P. Ordinance no. 9 of 2020) was promulgated by the Governor on May 11, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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No. 417(2)/LXXIX-V-1-2023-1-(ka)-7-2023
Dated Lucknow, August 21,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Krishi Utpadan Mandi (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 7 of 2023) as
passed b.y the Uttar Pradesh Legislature and assented to by the Governor on August 18, 2023. The Krishi |
Vipnan evam Krishi Videsh Vyapar Anubhag-1 is administratively concerned with the said Adhiniyam,

THE UTTAR PRADESH KRISHI UTPADAN MANDI (SANSHODHAN)
ADHINIY AM, 2023
(U.P. Act No. 7 of 2023}
. [As passed by the Uttar Pradesh Legislature]
AN
. AcCT . .
" further to amend the Uttar Pradesh Krishi Utpadan Mandi Acfhim'yam, 1964.

IT 1s HEREBY enacted in the Seventy fourth Year of the Republic of India. as
follows :— o - o
1. (1) This Act may be called the Uttar Pradesh Krishi Utpadan Mandi Short tile and
(Sanshodhan) Adhiniyam, 2023. ‘ commencement

(2) It shall be deemed to have come into force with effect from April 20, 2023,
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Amendment of
section 9-A of U.P.

Act no, 25 of 1964 -

Amendment of
section 17-A

Repeal and saving

2. In the Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964
(hereinafter referred to as the “principal Act”) in Section 9-A affer sub-section

(2), the following sub-section shall be inserted, namely:-

"(3) Notwithstanding anything contained in sub-section (1) licence issued
to a wholesale trader by any mandi samiti, in the manner as may be prescribed,
shall be treated as Unified Licence. The Unified Llcencee shall be authorized -
to trade in any market area of the State.”

3. In sub-section (1) of Section 17-A of the principal Act, after clause
(b}, the following claubes shall be inserted, namely:-

"(¢) Where the State Government is of the opinion that it is necessary
and expedient to encourage the establishment of processing units in the State, it
may exempt market fee and development cess on specified agricultural
produce brought from outside the State for processing, in such manner
as may be prescribed:

Provided that the agriculturat produce brought from outside the State shall

- be purchased directly by the processing unit and the market fee and ces&oh

specified agricultural produce, if any, shall be duly paid according ﬁf,the I.aw,
if any, in force in the State from where the agricultural produce is brought.

(d) Notwithstanding anything contained in clause (a), where the State
Government is of the opinion that it is necessary and expedient in public interest to
encourage the establishment of processing units in the State and to promote the

marketing of specified agricultural produce cultivated in the State and to be used as, -

raw material by said units, it may exempt market fee and development cess on such
specified agricultural produce in such manner as may be prescribed:

Provided that the processing unit shall purchase specified agricultural produce
directly from the farmers in the State of Uttar Pradesh, in such manner as may be
prescribed by the State Government.

(e) The State Government shall reimburse the total shortfall, calculated in
the prescribed manner, in the income of all market committees of the State as a result
of the exemption given under the aforesaid clauses (c) and (d) through Annual
Income-Expenditure. "

4. (1) The Uttar Pradesh Krishi Utpadan Mandi . p. Ordinance
(Sanshodhan) Adhyadesh, 2023 is hereby repealed. no. 5 of 2023

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Krishi Utpadan Mandi Adhintyam, 1964 (U.P. Act no. 25 of 1964) was enacted
to provide for the regulation of sale and purchase of agricultural produce and for the establishment,

superintendence and control of markets therefor in the State of Uttar Pradesh.

In the Uttar Pradesh Food Processing Industry Policy, 2023 which was promulgated on
02.02.2023, provisions have been made to exempt the processing industries from market fee and
development cess in order to encourage them. The objective of the policy was to encourage establishment
of more processing units in the State in order to attract more investment in the State and generate more
employment. Moreover, to ensure that the farmers of the State should be benefitted with this policy,
provisions have been made to exempt processing units from market fee and development cess on direct
purchase of specified agricultural produce from farmers. Provisions have also been made to consider the
entire S_té:te'_ of Uttar Pradesh ‘as one market area for food processing industries. In order to incorporate the

provisions of the said policy in the aforesaid Act, it was decided to amend sections 9-A and 17-A of the

aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to

" implement the aforesaid decision, the Uttar Pradesh Krishi Utpadan Mandi (Sanshodhan} Adhyadesh,

2023 (U.P. Ordinance no. 5 of 2023) was promulgated by the Governor on April 20, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

\ By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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